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"That this House concurs in the 
recommendation ol the Lok Sabha that the 
Rajya Sabha do agree to nominate seven 
members from the Rajya Sabha to associate 
with the Committee on Public Accounts of 
the Lok Sabha for the period commencing 
on the 1st May, 1958 and ending on the 
30th April, 1959 and do proceed to elect, in 
such manner as the Chairman may direct, 
seven members from among themselves to 
serve  on  the said Committee." 
SHRI V. K. DHAGE (Bombay): May I with 

your permission, while this motion is being 
moved, submit that there is a convention in the 
British Parliament that the Chairman of the 
Public Accounts Committee should be one not 
belonging to the ruling party, and in this 
regard we have been corresponding, but we 
have not been told as to what action is being 
taken. I would suggest, Sir, that in a matter 
like this the wish of this House be conveyed 
that it will very much appreciate it if a 
member from the opposition party is made 
Chairman of the Public Accounts Committee. 

SHRI B. K. P. SINHA (Bihar): That is not 
the feeling of the House. 

MR. CHAIRMAN: Is it? It is a suggestion 
made, and it will be conveyed. 

SHRI B. K. P. SINHA: That is right, Sir. 
MR. CHAIRMAN:  The question is: 

"That this House concurs in the 
recommendation of the Lok Sabha that the 
Rajya Sabha do agree to nominate seven 
members from the Rajya Sabha to associate 
with the Committee on Public Account* oi 
the Lok Sabha for the period commencing 
on the 1st May, 1958 and ending on the 
30th April, 1959 and do proceed to elect, in 
such manner as the Chairman may direct, 
seven members from among themselves to 
serve on the said Committee." 
The motion was adopted. 

1 MR. CHAIRMAN: I have to inform Members 
that the following dates have been fixed for 
receiving nominations and for holding 
election, if necessary, to the Committee on 
Public Accounts: 

i. Number    of    Members    to   be 
elected—Seven. 

2. Last date and time for receiv- 
ing  nominations—28th   April, 
1958  (upto 3 P.M.) 

3. Date and time of election—30th 
April,  1958   (Between    3 P.M. and 
5 P.M.) 

4. Place of election—Room No. 29, 
Ground    Floor,      Parliament 
House, New Delhi. 

5. Method of election—Proportion- 
al representation by means of the 
single  transferable vote. 

SHRI BHUPESH GUPTA (West Bengal): I 
have a submission to make in this regard. I am 
not questioning this thing. If it is your ruling it 
is al] right, but I think it will be a good 
convention if the Government could consult 
the opposition parties before they decide on 
the various stages of election. As far as we are 
concerned we have not been . . . 

MR. CHAIRMAN: I tell you I do not 
consult either the Government or the 
opposition. 

SHRI BHUPESH GUPTA: I am very glad 
that you are impartial. In this matter you may 
consult both. 

THE     APPROPRIATION     (NO.     2) 
BILL,   1958—continued 

MR. CHAIRMAN: Mr. Deokinandan 
Narayan. You have taken fifteen minutes 
yesterday. Only five minutes more. 

SHRI DEOKINANDAN NARAYAN ( 
Bombay): I was told yesterday that I would 
get eight minutes to-day. 
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SHRI M. GOVINDA REDDY (Mysore)): 
Mr. Chairman, while welcoming this Bill I 
would like, to begin with, to say a few words 
on the appropriations themselves. If the 
Demands for appropriation are compared with 
the budgeted figures for 1957-58 and the 
revised figures of that year, we find that there 
are very few variations. In fact, the amounts 
that are-now sought to be appropriated com-
pare very favourably—and are fairly 
accurate—with the figures either budgeted for 
or the revised figures of last year. There are a 
few items where the variations are large and 
they are Nos. 11, 21, 22, 23, 27, 29, 38, 43, 
46, 48, 49, 59, 67 and so on but the 
explanations given in the explanatory 
memorandum quite justify these variations. 
Therefore I consider that on the whole the 
Demands sought for appropriation are fairly 
correct this year. 

Sir, we have just received the Audit Report 
for the year 1955-56 relating to the accounts of 
the year 1955-56. The Audit Report brings out 
some of the things which require the attention 
of the Government as well as of the Members 
of this House. The Audit Report deals with 
some of the considerable excesses and con-
siderable savings over the Demands for 
appropriation for the year 1955-56. I shall just 
give a few items. Savings' in 124 out of 132 
grants amount to about Rs. 209 crores or about 
28-71 per cent, of the total grant of Rs. 727 
crores. With regard to civil expenditure for 
1955, the total demand for appropriation was 
Rs. 726" 81 crores whereas the expenditure was 
only Rs. 518-15 crores. Regarding charged 
expenditure while the amount voted was Rs. 
2,698-70 crores the expenditure was Rs. 2,382-
52 crores. Savings in 21 out of 31 charged 
appropriations amounted to over Rs. 316 
crores, and- 
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on. While making my observations on this, I 
know that our Ministries have a very high tra-
dition of budgeting. They have had very long 
experience both in the pre-independence years 
as well as in the post-independence decade in 
budgeting and I must say that our traditions 
.are fairly high. So when we consider the fact 
that we have very long experience and very 
high traditions in the matter of budgeting, 
there should be no room for loose budgeting. I 
.can well understand that in view of the 
colossal undertakings thai we have taken up 
and the speed with which we accomplish them 
and achieve our targets, it would not be 
possible for ;any Government however perfect 
it may be, to make demands correct to the 
rupee, anna and pie, but they should be 
reasonably correct. The 'variations, which I 
have just brought to your notice and to the 
notice of the House, take away from us that 
confidence that the Ministries responsible for 
budgeting keep very high regard for accuracy. 
If this were only a solitary fact, one could 
overlook it but if we look at the ■figures of the 
previous budgets also, we find very large 
variations have occurred. I am now quoting a 
few items from the Public Accounts Com-
mittee's Report for 1956-57. Therein the 
Committee brings out several of the items 
wherein excesses of expenditure or savings in 
demands have resulted. In the year under 
report the P.A.C. Report says, savings 
aggregating about Rs. 133-91 crores occurred 
in 118 out of 127 Grants as against 91 out of 
103 Grants in the preceding year. Six grants 
alone were responsible for 76-4 per cent, of the 
total savings of Rs. 13391 •crores. Similarly, 
there were savings of Rs. 6-73 crores in 15 out 
of 22 charged appropriations. In about 12 
cases the supplementary grants aggregating 
Rs. 479 lakhs, obtained during the course of 
the year, proved to be eventually unnecessary.   
Again, 
fn Grant No. 41  of that year    there 
was a saving of Rs. 6£ crores out of 

f Rs. 14i crores. In grant No. 115 there was a 
saving of Rs. 7 crores, out of a total grant of 
Rs. 17 crores. In grant No. 118 the original 
provision was Rs. 21 crores, but only about 
Rs. 8J crores were spent, and so on and so 
forth. There are many other instances. 
Considering the budget on the scale which we 
are having and also taking into account the 
works, and while admitting that budgeting 
cannot be accurate, I must very humbly 
submit to the Finance Ministry to take 
particular care to see that such large excesses 
or such large savings do not occur; and 
wherever savings do occur they should be 
aurrtendered in time so that re-appropriation 
may be made and that money may not be 
wasted. I am making this suggestion in view 
of the fact that inflated demands place a heavy 
burden on the Government and consequently 
the Government will have to find added 
resources to meet that demand and later on if 
these demands are found to be inflated, the 
burden that the Government will be imposing 
upon the public will ultimately be found to be 
unnecessary and to that extent hardship could 
be avoided. The second reason is that if they 
take care in making the demands as accurately 
as possible, they will not be allowing the 
performance of the Ministries to proceed 
unchecked. Now, when we are in the middle 
of the very huge Second Five Year Plan, such 
inaccurate budgeting may hold up the 
progress of the Plan. Well, Sir, I have been on 
the Public Accounts Committee for one year. 
The explanations offered not only in this 
connection but also in other cases where some 
irregularities are pointed out, are not quite 
convincing. I do not mean to say that they wil-
fully offer unconvincing explanations. That is 
not my point. My point is that they should 
offer truthful explanations, when it would be 
possible—if truthful explanations are 
offered—for the Ministries to correct 
wherever  there    are    mistakes.      If 

I   explanations    are   found   to   justify 



347      Appropriation (No. 2)      [ 24 APRIL 1958 ] Bill, 1958 348 
 

either irregularities or excesses or savings, 
then it would not be possible for the 
Ministries themselves to rectify and it would 
not be possible for us also to give proper 
suggestions. Therefore, I very humbly suggest 
that truthfulness should be encouraged. May 
be that if an officer comes out very truthfully 
about the real reason for the excess or saving, 
he would be taken to task. But wherever an 
officer commits that out of an error, of 
judgment, I am sure nobody would be hard on 
him. I am ;sure it will be excused. It is only in 
cases of wilful misappropriation or wilful 
neglect that an officer will be  taken  to  task   
.   .   . 

 
SHRI J ASP AT ROY KAPOOR: In the 

course of his experience in the Public 
Accounts Committee, did he find that 
truthfulness was wanting in the justifications 
they had offered? 

SHRI M. GOVINDA REDDY: I do not say 
that. That was why I prefaced my remarks, 
saying that truthfulness should be encouraged. 
It is one thing to encourage truthfulness and 
another not to have untruthful •answers. If we 
do not encourage truthfulness, the real reasons 
may not come out, they may not give any 
reasons or offer us simple explanations. But if 
truthfulness is encouraged, real reasons do 
come out, helping the Ministry to correct 
•wherever there is a mistake. That is  with  
regard  to  appropriation. 

Then, I would make only some remarks 
with regard to the External Affairs Ministry's 
demand. There is  a  tremendous  fund    of     
goodwill 

abroad for India and for the Indian 
Government's stand and for what is happening 
in India. I had occasion to visit 11 or 12 
countries recently and I had to speak to several 
audiences both big and small. Even members 
of the N.A.T.O., while in open meetings, 
appreciated India's stand. They expressed their 
admiration for our Prime Minister and they 
wanted more information. There is a thirst for 
more information in these countries. I 
happened to call on our Embassies and our 
Missions. I considered it, as a citizen of India, 
my duty to call on them. I visited their offices 
and also called on the heads of the Missions. I 
find to my regret that these offices are very ill-
equipped in regard to literature about our Plan. 
The latest literature about India is very 
sparsely available. In some offices we have 
something and in other offices there is very 
little literature available. When questions were 
put to me ifi the meetingls and I answered that 
such information could have been obtained by 
our Embassies and Missions, they said that 
they tried it and they could not get it. So, it 
would be in the interests of India to use that 
goodwill and to build up that goodwill and it is 
the sacred duty of our Embassies and Missions 
abroad to attend to this. I therefore very 
humbly suggest that the Government would 
even ask for an increase in the grant for the 
External Affairs Ministry and equip them pro-
perly. I have no experience to compare our 
Embassies and our Missions abroad with other 
Embassies. But our Embassies when 
compared to the residences of the 
Ambassadors, our offices, are wholly ill-
equipped. I would very humbly suggest to the 
Government to think of reorganising these 
Embassies and Missions, not only with regard 
to office equipment and furnishings, but also 
with regard to the personnel. Out of the eight 
officers, heads of missions and Ambassadors I 
had the honour to call upon, I found to my 
regret that only two had done some work for 
India. This should be an indication for the 
Government   to  consider  that     they 
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change the basis of selecting the   
personnel   for  these    Embassies, both 
high and low. 

Then, I will come to the Food and 
Agriculture   Ministry.   My   task    has 
been  made  easy  by  my  friend,  Mr. 
Vijay Singh, who spoke yesterday on this.   
Then, those of the hon. Members who 
were present at the lecture given  by  Dr.  
Myrdal the  other  day will remember—
and if the Ministers were present there 
they would have seen—that he pointed out    
that    the food   situation   and  the  food    
prices would ultimately determine the pro-
gress  that a nation makes, the economic 
progress that a nation makes. Considering    
the    high     importance which food has, 
one has to see how we fare in this field.   
Originally we seemed to have had a good    
deal of unjustified  complacence    and    
even now, I am afraid, we are still com-
placent about the food situation.   We 
somehow  think  that  on  account    of 
natural     calamities     like    drought, 
floods and all that, we are not having the 
required food    production.      We think 
that these features    are    temporary  and  
that,   therefore,  we  will have  good days  
and these bad days may not continue.   
But, unfortunately, statistics have proved 
this to be untrue and we are too unduly 
optimistic!.   The  fall  in  birth-rate  from 
1921—1930 for  which  I  have figures 
here  was   from   25'3    to     13'1    per 
thousand.   The Planning Commission had  
assumed that the rise in population would 
be only about 1*25 per cent., whereas    
the   latest   statistics have  brought  the  
fact  to light that the  growth would be 
from  1«75    to 2.0 per cent.; by 1960-61, 
our population will be 480 million, an 
excess of 60  million  in    one    decade.      
This population will be equal to the whole 
population of the United Kingdom or West  
Germany.      While considering this, 
economists say that even at the existing 
pitifully low standards of our food  
consumption,   we   cannot    keep up.   So, 
when the nature of the problem is  so  
colossal,  it would  be  in the interests not 
only of the Govern- 

ment, but also of the Members to see that 
we make adequate preparations in this 
matter. 

Sir, last year while speaking on the 
Appropriation Bill, I pointed out to the 
House how our expectation of bringing 
more land under cultivation has not 
proved quite true, has not been realised 
and how, on account of the Government 
not being firm in certain respects and not 
paying due attention in certain other 
respects, more land was not brought 
under cultivation. 

(Time bell rings.) 
0 

May I get five minutes more, Sir? I am 
not repeating those things here nor is 
there any time for me. 

I want to draw the attention of the 
Government to certain factors. The F.A.O. 
has made some good recommendations in 
the matter of price support and 
stabilisation policy. I think, Sir, the first 
thing that the Government should do in 
order to increase food production would 
be to offer good prices to the peasantry-
Sir, may I just trouble the House with a 
few figures to show what money can do? 
It is commonly said that even dead 
persons rise up in their graves when they 
hear of getting money. If peasants can get 
more money, they can do more wonders. 
Well, Sir, I will quote only two 
comparative tables which have been given 
in the Explanatory Memorandum. The 
rise in food production is—this is 
according to the index considering June, 
1950 as 100:— 
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seen 
from thesp figures:— 
So, if the food prices are stabilised and if the 
erratic trend in food prices is checked, I am 
sure the peasants will take sufficient initiative 
to grow more food. 

In this connection, I would like to bring to 
the notice of the Govern, ment the suggestions 
that the F.A.O. had made. They have said that 
large fluctuations in agricultural prices should 
be eliminated and that marketing practices are 
to be improved—of course, our people are 
attending to that—and that a favourable 
economic climate for the expansion of 
agricultural production is to be made. Sir, the 
National Development Council have 
suggested the .same. The recent State 
Ministers' Conference has also suggested the 
same. The Foodgrains Enquiry Committee 
have also suggested the establishment of a 
Stabilisation Board. I hope the Government 
will attend to these factors. 

I have another suggestion to make— I have 
many more. This suggestion I have already 
made last year. I want the Government to en-
list the co-operation of every citizen in this 
matter. Sir, you may please remember the 
various suggestions I made last year. I see no 
improvement in this year. In fact, Dr. Myrdal 
to whom I referred was saying that the 
greatest capital asset is every man and 
woman. We must fill them with enthusiasm 
for work. In matters of agriculture, hardly are 
our agriculturists taken into consideration. It 
is this that I am very indignant about. It is 
short-sightedness on the part of Government 
not to consult the interests who are directly 
responsible for giving more production. 
Economists and others have a place, but they 
have a place 

only in relation to the people who are 
producers, who have experience on the field. 
Sir, there is a Farmers' Council of India—the 
All-India Farmers' Council. To this day, I do 
not know why that Council is not being 
consulted by anybody. 

So, I would request the Government to 
exploit this factor which can very easily be 
done, while they enlist public co-operation. 

Sir, have exceeded my time-limit and I 
conclude my remarks. 

SHRI JASWANT SINGH: (Rajasthan): Mr. 
Chairman, I would like to offer a few remarks 
in regard to the Ministry of Defence. The 
demands of the Defence Ministry are in the 
neighbourhood of Rs. 300 crores or to be 
exact, it is Rs. 278 crores. This demand is Rs. 
70 crores more than that of last year and last 
year, it was Rs. 50 crores more than that of 
the previous year. Thus, from 1955-56, it has 
shot up by about Rs. 120 crores. These 
demands have never been seriously objected 
to and if necessary, it is the duty of Parliament 
to give more grants because the Defence 
Ministry is very important for the very 
existence of the country. 

As far as the Defence Forces are concerned, 
everybody is proud of their achievements, 
both in peace time and war time. But when 
such huge appropriations are demanded and 
such big monies are involved, it is the duty of 
Parliament and the people of this country to 
be satisfied that there is no wasteful 
expenditure and that every pie that we give to 
any Ministry is being properly used. Money is 
very badly needed for important 
developments and, therefore, while we do not 
grudge any amount of money for the Defence 
Ministry, we do grudge if this money is being 
wasted. 

In regard to the Ministry of Defence, I 
would first deal with the case   of  stores.      
We    import    from 
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stores worth crores and crores of rupees and I 
would like to show presently as to what we 
are doing in developing the potential within 
the country so that we can save much-needed 
foreign exchange. During the year 1955-56 on 
Ordnance Factories which manufacture stores 
for us, we spent Rs. 15:22 crores. In 1956-57 
we spent Rs. 14-59 crores and in 1957-58 we 
spent Rs. 15:12 crores. In the current year's 
budget there is provision for Rs. 15'72 crores. 
This will show that our pace is not only stag-
nant but extremely slow as far as our internal 
potential and our efforts to produce our own 
stores are concerned. Sir, on the other hand, 
for purposes of comparison, I would quote 
certain figures of expenditure under the 
heading "Charges in England". In the year 
1955-56 the expenditure was Rs. 1560 crores. 
In 1956-57 it rose from Rs. 15 crores to Rs. 
4463 crores. In 1957-58 it again rose to Rs. 
77-61 crores. In the current year's Budget it is 
Rs. 71-32 crores. By comparing these two 
figures it will be seen that our indigenous 
effort in raising the potential of our stores has 
been stagnant, while we have been getting 
stores from other countries worth crores and 
crores of rupees, and every year the rise is 
very  steep. 

[MR. DEPUTY CHAIRMAN in the Chair.] 

This expenditure relates to England alone, but 
if we take into consideration the stores which 
we import from other foreign countries, the 
expenditure is indeed very very heavy, ^ir, 
people in the country are not quite happy 
about these foreign purchases. We are not 
very satisfied that what we purchase from 
foreign countries is not obsolescent stores as 
far as those particular countries are 
concerned. We have been scrapping stores 
due to obsolescence and change in the process 
of manufacture worth crores of rupees. In the 
year 1954-55 we scrapped stores worth Rs.    
60:85    lakhs.     We 

have to see that the stores which we purchase 
worth crores and crores of rupees from other 
foreign countries are not obsolete. We have to 
face our neighbour, Pakistan, who is armed 
with the latest and most modern and uptodate 
weapons, and if we are spending huge 
amounts of money worth crores and crores on 
obsolete stores from foreign countries, we 
will be wasting this money. 

Sir, it is not necessary for me to go into the 
jeeps purchase scandal that was there some 
years ago. Nobody is more conversant with 
this incident than our Defence Minister. He 
knows more about it than anybody in this 
House, not only anybody in this House but 
anybody in the country, and I need not refer to 
that case. But I am afraid the same idea is 
being-entertained by people at large in regard 
to the purchases of aircraft. It is very necessary 
that we should have aircraft if we are to rank 
among the big powers, but we have to see that 
what we purchase is the money's worth. The 
idea that the people have been getting both in 
the Parliament and outside is that here we are 
more or less going in for junk and spending 
crores and crores on that. Several types of 
aircraft are being purchased at a much higher 
cost than the cost at which they are available 
in those foreign countries from which we buy 
them. I would not refer to many varieties of 
aircraft which are being bought, but there 
would be difficulties connected with them, 
difficulties in getting spares, cost of 
maintenance, overhauling, piloting, etc. etc. If 
we want to acquaint ourselves with the waste-
ful expenditure in the Defence Ministry, we 
have just to turn the pages of the Estimates 
Committee's Report and the Public Accounts 
Committee's Report, and it will be brought 
home to the hon. Members how this Ministry 
sometimes indulges in wasteful expenditure, 
may be intentionally or unintentionally but 
much of the expenditure could toe avoided. 
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about the Defence Forces themselves. I would 
not speak about the Navy and the Air 1'orce 
because these two wings of our Defence 
Forces have still not come of age; they are still 
in their childhood stage. But our Army is the 
oldest wing of our Defence Forces, and I 
would like to say a few words about it based 
on personal knowledge. Sir, I come from a 
family in Rajasthan whose main duty until a 
few years ago was military service. My family 
members, most of whom are still living, have 
fought in the Indian Army in both the wars in 
the three continents of Asia, Africa and 
Europe. My father was a member of the Indian 
Contingent in the Boxer Campaign in China in 
1900. My brothers and cousins are at present 
in the Indian Army occupying very senior 
positions, and some or my relations and 
friends are also in the rank and file. Therefore 
I can speak with some personal knowledge as 
to the fighting spirit of our forces before 
independence and also after independence. As 
I have already said a little while ago, we are 
proud of the heroism and the achievements of 
our soldiers in this country as well as in 
foreign countries. I would like to know 
whether that spirit is being maintained or 
whether there is a setback in their morale or 
whether there are signs of discontent discerni-
ble in the Army. The biggest glory and 
happiness and reward to the A.rmy is when in 
a battle they crush the enemy. Such an 
opportunity was afforded to our armed forces 
soon after independence. As you all know, 
Pakistan invaded our country and occupied the 
Kashmir Valley. It was a very difficult fight. 
Our brave soldiers, at great personal risk and 
in a difficult terrain and under circumstances 
which were against us, went to the aid of our 
people. Many valuable lives were lost. They 
fought the enemy, the enemy took to his heels. 
We were pressing the enemy hard and within a 
week it was clear that our holy soil woul^ be 
cleared of the enemy.   If the enemy 

had dared to make a stand, ha would have been 
crushed. What had hap-pended? Because the 
enemies were in difficulties, they applied ior 
cease fire and our Government readily granted 
it. Has it ever been seen a.rywhere in the 
world? Take the case of the First World War. 
Germany had to completely surrender before 
cease fire was agreed to.-Similarly in the 
Second World War, the enemy had to 
completely surrender before there was a truce 
and if we are lenient to the enemy, the result 
will be what we are experiencing now. The 
enemy applied for cease fire and we 
immediately granted it. One-third of our sacred 
soil in Kashmir is under the occupation of the 
enemy—Pakistan. We went to the United; 
Nations. Of course our Defence Minister is 
himself a very brave man. He is fighting oar 
battles not only in India but in other countries 
also. What has been the success" thati he vhas 
achieved? Our own land has been taken out of 
our hands. His efforts have failed. We have 
created enemies among our friends because of 
the efforts of our Defence Minister. Here, 
Pakistan, across the border, is jeering at our 
brave soldiers, they kill our soldiers they kill 
our nationals ruthlessly and here they are 
boasting and I would like to know what morale 
can our soldier^ have in view of the spirit 
which the Government have shown? Our Gov-
ernment and the Prime Minister principally 
may say 'That is the Gandhian way'. It may be 
but ft will never pay any premium because the 
enemy will always be at an advantage. What 
do we see? We, following the peaceful policy, 
would not fire at the enemy but our soldiers 
are being shot at, fired and kiiied by the enemy 
and our one-third part of Kashmir is in their 
occupation. I often hear our Defence Minister 
threatening Pakistan that if they dare to violate 
our territory by a yard, they will know the 
consequences. Here is something of verv 
serious consequence that they ha'/v violated 
the territory not only by one yard but by  one-
third of the  territory of 
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which is part of India. They are shooting at 
our nationals, both civilians and military. Our 
military is helpless and if the hon. Defence 
Minister feels that the morale of our army, is 
very high, I can only say that a man like me 
cannot agree with him and there are many in 
this country who cannot agree with him, 
Fortunately he is very safe, sitting in the 
capital, well-guarded by giuards and also 
wherever he is, he is very safe but those of us 
who live on the border of Pakistan, where we 
have to leave our families alone on the border, 
«now that by not crushing the enemies ax that 
moment, when it would have been either an 
exact surrender or they would have been 
completely annihilated if they had taken a 
stand.   .   .   . 

MR. DEPUTY CHAIRMAN: That is all 
past history. What is the use of repeating  it  
now? 

SHRI JASWANT SINGH: f will leave it 
now. 

MR. DEPUTY CHATRMAN: We are 
bound by certain international obligations. 

SHRI JASWANT SINGH: The point which 
I am driving at is this that our army  is  being  
demoralised. 

MR. DEPUTY CHAIRMAN: That ■has 
nothing to do with Defence Ministry now   .   .   
. 

SHRI JASWANT SINGH: Then I would say 
that after independence and after this Kashmir 
campaign what active service our army has 
seen? The only occasion I can see is while 
coming to the aid of civil power and that was 
in Naga Hills. As I said before, our army is 
indeed very brave individually and collec-
tively and they have a great record of 
achievements but because of this idea being 
thrown into their minds that they are soldiers 
of peace, their 

spirit in fighting has been brought down and 
lowered. God forbid but if, in due course, this 
spirit is instilled in our soldiery by the policy 
of the Defence Ministry, they will be St only 
for guard duty or to go with the Emergency 
Units of the U.N. or to contro] international 
elections in certain countries but when their 
mettle for fight will be put to test, we will find 
that they will be quite different from what 
they were in the past. I will give the instance 
of their fight  in  Naga Hills. 

SHRI T. BODRA (Bihar): They don't show 
their valour against the tribals. 

SHRI JASWANT SINGH: The army, 
equipped with modern arms in every way 
possible, did their job under the 
circumstances, as nicely and as well as they 
possibly could do but tne hostile Nagas, half 
armed as they were—they were equipped with 
arms and ammunitions left by the Japanese 
and dumped there some 10 years back which 
were completely out of date   .    .   . 

AN HON. MEMBER: American arms. 

SHRI JASWANT SINGH: . . .or American 
arms, as my friend says and I agree with him, 
but those arms were left at the end of the 
Second World War and have become 
absolutely out of date    .    .    . 

AN Hon. MEMBER:   How? 

SHRI JASWANT SINGH: If my friend can 
fire a cartridge which was bought 10 years 
ago, I will give him all the credit. Probably he 
may have something but our army is equipped 
with modern arms and up-todate arms—
supposed to be in any case. In 3 or 4 years, I 
am sorry to say, they could not deliver the 
goods which were expected of them. Why? 
Now other arrangements have been made with 
the Nagas but the position is   not   
satisfactory   even    now.      If 
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this could not be done by a modern army, if 
half-armed people could not be brought under 
control, it does not speak well of them. 

SHRI AKBAR ALI KHAN (Andhra 
pradesh): Does he suggest.    .   .   . 

SHRI JASWANT SINGH: I am not yielding 
because my time is limited. I don't blame the 
soldiers because they are of a fine mettle and 
they have traditions behind them and they can 
deliver the goods but it is the wrong policy of 
the Government which is making them merely 
fit for guard duty and for peace-time duties 
than   for   such   purposes. 

SHRI      AKBAR 
Question. 

SHRI JASWANT SINGH:       I  would submit  
in  the  end that modern war is  not  a  war  of  
armies  or  of    personal heroism, but a war of 
science. We would  like  to  know    from    the 
Government  as    to    how    far     our civilian      
organisations      are     being associated  with   
our  Defence  organisations and how our 
people are made ready    to    defend    
themselves.      Is there   any   adequate    civil    
defence? One such step was the creation of the 
Lok Sahayak  Sena.   I would  submit the 
position regarding that.   The Lok Sahayak  
Sena Act was  passed  some 1£ years ago by 
the Parliament and people were called upon to 
serve in camps of 500 each and they were to be 
trained for one    month.      People between the 
ages of 18 and 40 were to serve in this Sena.   I 
would show to  this  hon.  House    the    
organising capacity of our Defence Ministry in 
a small matter like this and God forbid, but if 
occasion arises for some serious matters, I 
don't know what they will do.   In my part of 
the country, two camps  were  opened,   one  
last     year and one this year.   I made a 
mention of this last year in the House but it can 
bear repetition in short in order to compare it to 
what has happened now.   A  camp was  
opened    in    the 

10 RSD—3. 

Bikaner  division   of Rajasthan   State at a place 
called Anupgarh.   Invitations were issued by 
the Collector of Ganganagar to the Chief 
Minister to open   the   camp.   A   date   was   
fixed. All materials were sent to that place. 
Then a communication was   received from    
the    Defence    Ministry    thai; this      place      
was    not    the    right place        and       that        
the        place was    somewhere     near     
Bhatinda— another  Anupgarh  where  the    
camp was   to   be   opened.   All   the   invita-
tions had to be cancelled and all the materials 
and camps which were sent there were 
transferred    to    Bhatinda Anupgarh in   
Punjab and   after     a month it was  realised 
that that was not the place, that was a wrong 
place and the original Anupgarh was    the 
correct place and the whole material etc.  were 
retransferred to Anupgarh, Rajasthan.    If this is 
the condition in regard to a small    thing    like    
Lok Sahayak Sena, I  don't    know    what word  
I  should  use    to    praise    the organising 
capacity of    our    Defence Ministry.    
However  there  is  another camp now running 
at a place called Sri    Kolayatji,  some 32  miles    
from Bikaner city.    I happened  to go    to this 
place only last week and I was really 
flabbergasted to see under what conditions    our     
Defence      Ministry works.    Sir,  Rajasthan    
is    a    place where the people will volunteer 
freely if there is any fight or any organisation ef 
this kind taking place anywhere.    If    we were    
to    beat    war drums,  hundreds  and    
thousands    of people would collect for the 
work as volunteers   in   such   matters.   In   this 
Sri Kolayatji camp which is at present  running,   
of  course,    they    had provisions and many 
other things and it was indeed a very good 
show.   But nobody would come forward  to  en-
list himsedf in spite of the fact that at present we  
are there in  the grip of a famine and there are 
famine conditions.    In  the  Lok  Sahayak    
Sena they give the men Rs. 15 per month as 
salary, free food and good food at that,  and  
uniform also.     Ordinarily, people would jump 
at it, but within the last 15 days not even 90 
persons 

ALI      KHAN:
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themselves at this camp and the camp was 
to be closed. Well, then the district 
authorities ran to our Congress friends, 
because they feel that these Congress 
friends are the only custodians of the 
interests of the country and they alone can 
deliver the goods. They appealed to the 
Congress organisations to bring in 
volunteers. Unfortunately conditions in 
our parts—it is the same in other places 
also I presume—are such that when the 
Congress comes to work in such matters, 
the others non-co-operate, because they 
say to themselves, "Let us see whether 
they succeed." The result is that in spite of 
efforts, they could get together only one 
hundred volunteers when the camp was 
meant for 500. But the district authorities 
have gone a step further and I simply 
cannot understand this mentality. Because 
of the acute famine conditions, some 
famine relief works are going on in that 
place and there is a small lake in the place 
which was being excavated and deepened 
in order to give help to the famine-
stricken people. Now the Defence 
Ministry put pressure on the local 
authorities and the local authorities said 
that no man between the ages of 18 and 
40 will be allowed to work on this famine 
relief work, that all such persons should 
go to this camp. The men refused. And 
the women and children also boycotted 
the famine works. The famine works were 
completely stopped. The people further 
boycotted, and the result is that today 
there are not more than 100 volunteers to 
work in this Lok Sahayak Sena. There 
may be a camp or there may not be a 
camp. But how far is it justified to stop 
famine works in order to induce people to 
join these camps? In the past it has 
happened and even now I can say, if there 
is proper organisation, if the whole thing 
is properly planned ajnd if the people are 
consulted, I can say instead of 500 people 
you can easily get together 5,000 to enlist 
themselves, because it is there in  their 
tradition. 

I would not go into the details about 
the wastage of money, of the wastage of 
all the provisions, of good provisions that 
have been supplied from Delhi and other 
places. But this stopping of the famine 
work at this time in order to force the 
people to join the camp is something that 
I cannot understand. The people refuse to 
join, not because they do not want to do 
this work, they want to, but the manner in 
which they are forced to join, that they 
resent. 

Therefore, I feel that the policy 
followed and the organising capacity 
displayed by the Ministry of Defence are 
certainly defective. It is defective not only 
in regard to local matters like 
development of the potentialities for 
production of stores, in avoiding wasteful 
expenditure, in foreign purchase of stores 
and so on and so forth, but also in regard 
to morale and other things for which I 
have already given instances. Under these 
circumstances, naturally, the army is not 
putting its heart into the work. But apart 
from this, there are other matters also 
which tend not to put encouragement into 
our military personnel. But in view of the 
shortage of time—I have more or less 
come to the end of it—I would, without 
going into details only mention that there 
are other things also. Concessions and 
facilities are progressively withdrawn. 
Then they have very much less of family 
life. There are very little family quarters. 
There are no good release facilities for 
officers and men. Finally there are no 
proper arrangements for the rehabilitation 
of the personnel retired promaturely. 
These things, coupled with the policy of 
the Government in regard to army matters 
are demoralising the personnel of our 
army. Sir, my remarks probably may 
appear harsh to many of the hon. 
Members, particularly to the Defence 
Ministry, but I feel that not only as a 
Member of the Opposition, but also as a 
citizen of India who has personal know-
ledge in this line, it is my bounders 
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duty to put before the House things on which 
I feel very strongly. Thank you, Sir. 

DR. RAGHUBIR SINH (Madhya Pradesh): 
Mr. Deputy Chairman, speaking on this 
occasion on the Appropriation Bill obviously 
reminds one of the great loss that the nation 
has suffered at the hands of that undefeated 
factor-death. Sir, I refer to the death of 
Maulana Sahib which has been a national loss. 
It is a loss to the Education Ministry all right. 
The Education Ministry, unfortunately, has 
been degraded and mare so, because it has 
been split asunder. It was only last year that 
the various divisions in the Education Ministry 
were reorganised and today when I see the 
division of the various sections of the 
Education Ministry into the two Ministries 
now formed, I find that this division is 
irrational, indefinite and is bound to create 
more difficulties in the future. I cannot 
understand why the Department of the national 
archives of India should have been taken out of 
the cultural division and added on to the 
Universities of India and handed over to the 
Ministry of Education. The Ministry of 
Education has as little to do with national 
archives as with the Archaeological 
Department. 

MR.  DEPUTY    CHAIRMAN: You 
may continue in the afternoon. The 
House    now    stands    adjourned till 
2-30 P.M. 

The  House  then  adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at half 
past two of the clock. MR. DEPUTY  
CHAIRMAN  in   the  Chair. 

DR. RAGHUBIR SINH: Mr. Deputy 
Chairman, when the House adjourned, I was 
referring to the- way :n which the former 
Ministry of Education and Scientific Research 
has been divided.   As  I   said  earlier,  it  
seems 

that the whole division seems to have been 
very irrational and wholly ia-explicable, so far 
as I am concerned. Even the section of the 
scholarships has been divided, I do not know 
on what basis. It seems that tho desire and 
intention was that the two Miiii-stries to be 
created should be so well balanced that; 
everyone of the divisions was divided. I cannot 
understand why this spoil for these Depart-
ments should have taken place. I would not 
like to dwell further ca that poinl. It was only 
to bring it to the notice of the Ministj^ 
concerned that I raised this point and I am sure 
that the division has not been very happy and 
is very definitely going to cause mere 
confusion and trouble in the future. 

Now, Sir, I would like to refer to two  other 
major matters,    I    should rather say, major 
muddles, that have been found in the Ministry 
of Transport and Communications. The    first 
one that I want to bring to the nocicc of the  
House is  the question  of tile Heron   planes.   
Eight   Heron     planes were bought  three  
years ago at      a cost of eight lakhs ol irupees 
each. It was a deal of about Rs. 64 lakhs.   A 
question was raised at the very outset in this 
very House, if I remember aright,  as    to    why    
this    particular plane was bought because the 
Indian aviation txperts had pointed out that 
possibly these planes would not be a success 
but the Minister in charge then asserted in this 
very House that they were the best and most    
economical planes for the particular purpose for 
which they were being purchased.    I do not 
know whether any expert was consulted;  they  
must have  consulted some   experts,   still   see   
the   result. Within  a year  of  the    purchase     
of these eight planes,    they    were     all 
grounded  because  it  was  said     that they    
were    causing   trouble.      The entire fleet of 
eight planes was ground ed and the 
manufacturers were called here. They 
convinced the Ministry, after  doing some 
repairs and    overhauls,  that the planes     were     
really airworthy.   After    that,    the    planes 
were  again put  into  use  and     have 
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serving     in     four different services but the 
latest news, Sir, is that all these eight planes are 
to  be  taken  off  the  service  and are either to 
be sold    or to be reserved for the V.I.Ps.'So, in 
the final analysis, a sum of Rs. 64 lakhs has been 
spent for the use of the V.I.Ps. It is a costly  deal.  
It has  been  said that these eight planes are quite 
uneconomic in their running; it has also been 
asserted    that    they    have    been     giving 
trouble.  In  this    connection,    Sir,     I would 
like to bring to the notice of the House the 
opinion given by somebody,   one  Group    
Captain     Fowler, who must know what he is 
talking. I am quoting from a letter written by 
Group Captain Fowler and published  I in the 
Times of India of March 3, 1958. He says, "You 
throw the blame on the aircraft,  but I assure you 
there is a very great  deal behind    this    Heron 
'trouble' in India." Then he adds, "If you take a 
vehicle designed for specialist operation and 
apply it to tasks for which it is not planned you    
can hardly  expect it to  give satisfactory 
service". Further on, he says, "There was  
something seriously wrong with the fuel and oil 
used. Chemical reaction resulted in corrosion of 
a mechanical pump shaft,    which    failed    in 
operation  and had  to be     replaced". He goes 
on to say that there is nothing wrong  with   the  
plane     because nineteen   airlines  are    using    
Herons and eighteen of them are    operating 
with  full  satisfaction,   the  only    exception 
being our Indian airlines. He 

also says............."the fact that they are 
used in the Queen's flight and Prince Philip 
uses one for his personal flying indicates 
clearly that the aircraft and its engines are not 
at fault". 

SHRI M. GOVINDA REDDY: It might 
work only with the Princes. 

DR. RAGHUBIR SINH: I am afraid, Sir, 
that the eighteen airlines which use these 
planes are not used only by Princes but the 
mere mention of Prince Philip gives the hon. 
Member a real fillip to think of Frinces.    So, 

Sir, it seems that it is due to the faulty fuel and 
oil and servicing that these planes have not 
been working properly. Anyway, whatever be 
the causes, it seems that these eight planes 
have got to be set aside and I think, Sir, 
Government owes an explanation to this 
House as to why and how this deal of Rs. 64 
lakhs was effected. This is the result of their 
own choice. Experts must have been consulted 
but this question of the consultation of experts 
brings me to another very important matter 
relating to that very Ministry. 

I come now to the question of the ships  like    
'Andamans'    and     others built in the 
Hindustan Shipyard. Each ship costs about a 
crore and fiftyfive lakhs  of  rupees.    For 
building these ships, French Consultants and 
experts were    called    and     all     the     three 
ships that have    been handed     over have 
been found defective. The Board of  Directors  
of  the  Hindustan  Shipyard Limited  
appointed  a  committee and that committee's 
report has been placed  on the Table of    the    
House only two days back. Sir, that report 
makes dismal reading. There are two or three    
fundamental    facts    which shall have to be 
explained    by    the Government  to  the  
House.     Number one is, Sir, I find that no 
effort was ever made  to  ascertain   whether 
the Consultants were  sending really efficient 
and experienced technical directors.   As    
many   as    three   technical directors came one 
after another and the   last   who   came   here,  
one Mon. Guitat,  had  only  barely seven years 
of practical experience as a constructor.    
Now, Sir, I want to know as to what the 
Managing Director was doing and whether he 
could not find out and know    that    a    man   
with    so    little experience was designing a 
ship which was going to cost a crore and    
fifty-five lakhs of rupees. That needs   to be 
explained.  Secondly, from the report I  find  
that .repeated warnings    were given not only 
by Shri Jal Patell but by the French Consultants 
themselves,  A.C.L.,   that  a    proper    
inclining experiment  should  be  carried  out  
at 
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the earliest date but nothing was done in that 
respect. I do not know, Sir, whether the 
Managing Director ever knew about these 
warnings and why he did not take any action 
for getting the proposed experiment carried 
out in spite of these repeated warnings. 

Finally, Sir, one thing amazes me and that 
is, Sir, that throughout these years when these 
ships were being built, no effort was made to 
train Indian technicians in this very art. This 
has been admitted in the report itself that 
these technical consultants did not train any 
Indian experts and here I quote from the 
report itself: 

"There were subsequent negotiations 
with the owners as to layout and kindred 
matters but Shri J. G. Patell (the naval 
architect who was Indian) was not included 
in these discussions which appear to have 
been carried out by Mon. Vaillant and 
Mon. Satger." 

It is true that Shri Patell might not have been 
a very great expert and was handicapped by his 
limited experience but he was the only Indian 
and would have proved helpful to the 
Managing Director and the Indian authorities. 
Sir, I would like to know as to whether it was 
not the duty of the Managing Director and the 
Minister in charge of the Shipyard to have 
ensured that these consultants were made to 
provide the necessary programme for the 
training of the Indian personnel as the second 
line. I am specially bringing this matter to the 
notice of the House since as many as three 
ships have been involved in this deal, a deal of 
Rs. 4J crores and at a time when we are so 
much in need of finance, this enormous sum of 
Rs. 4J crores has been almost lost, and what is 
the net result even after the building of these 
three ships, each aft which has cost as much as 
Rs. 1J crores? The original carrying capacity 
was going to be 4,000 tons, and •what is the 
carrying capacity now after they have been set 
right? It is 

reduced to mere one-fifth, and they can now 
carry a load of only 800 tons of cargo. This is 
the ultimate result of all this waste of money. 

Now, Sir, I am reminded of the famous 
Japanese incident that hap-pended in Japan in 
the middle of the nineteenth century. In the 
beginning they had some European experts. 
Later there was some trouble and they got rid 
of their European experts. On the basis of 
certain plans and details prepared by these 
European experts the Japanese built a ship and 
launched it. But no sooner had the ship gone a 
little distance than she sank, because there 
were some constructional defects in the same. 
The whole of Europe laughed at it. But as a 
result of that the Japanese people were 
determined to ensure that they were going to 
be one of the largest and most efficient 
shipbuilders. Can we follow their example? 
We have sunk the money all right and we 
have also got these ships with us. But shall  
we  learn  from  experience? 

Finally, Sir, I want to refer to only one 
point, only one aspect of the administrative 
problem. I have repeatedly spoken in this 
House that one of the things that we need and 
which needs very much to be looked after is 
efficiency, but I am afraid that our efficiency 
has been going down day after day, and I have 
only to mention here one or two examples. Sir, 
we have got the Ministry of Information and 
Broadcasting. To show how ill-informed the 
Ministry of Inform-action is I am giving an 
example and I can lay this brochure on the 
Table of the House. This, Sir, is the Pro-
gramme of the Third Radio Literary Forum 
prepared by the Ministry and distributed to all 
the persons concerned giving there in short 
biographies of the various persons invited to 
participate in the same. One person invited 
was one Mr. Surendra Mahanty who is noted 
Oriya dramatist. Obviously this function was 
meant for dramatists only and naturally Shri 
Surendra   Mahanty   was   invited   and 
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the Information Ministry. But, Sir, will you 
imagine whose biography appears here in this 
brochure? The Ministry situated as it is in 
Delhi cannot think of any other Shri Mahanty 
even though he be an employee of that very 
Ministry. It thinks of only one person, Shri 
Suren-dra Mahanty, who is an M.P., who was 
a colleague of us before and is now a Member 
of the other House, and the Ministry could not 
realise that the short story writer M.P. is a 
different person from the dramatist who has 
been actually invited. And thus the ill-
informed Information Ministry misinformed 
the public. Such is our efficiency! 

(Time bell rings.) 
I won't take long now. Then again, Sir, there 

is the Education Ministry and we have got the 
Sahitya Akad-ami to produce the most 
authoritative works of Indian classics. Now 
tney have produced such a new edition of 
*Megh Doot'. Sir, I would never like to show 
that edition of 'Megh Doot' to any foreigner. 
There they have reprinted an old essay written 
by our Chairman. It is uncorrected and has not 
been suitably revised. Sir, I have always 
thought in terms of and referred to correctness 
in printing. One of the things that the 'Times' 
in London has always been proud of during the 
last twenty or even fifty years is that it has 
never had any misprint in its entire career. Sir, 
this shows that attention to small things leads 
to big successes. But what is the position here? 
Misprint after misprint is there in this edition 
and out of eleven misprints in the Sanskrit text, 
only four misprints have been corrected in an 
erratum. 

SHRI BHUPESH GUPTA: They will ask 
for corrected copies. 

DR. RAGHUBIR SINH: We will have to 
issue errata after errata. Now, Sir, when I 
talked of these misprints to a friend of mine, 
he smiled and said, "You talk of    these   
misprints! 

You talk of the Sahitya Akadami which is a 
subordinate department of a Ministry. Well, 
do you know that this trouble pervades 
throughout, even at the top-most levels? Well, 
Sir, he talked to me of the famous case of the 
"Missing Ministers". You have probably seen 
this heading of the 'Missing Ministers' in the 
newspapers when the new reshuffle of the 
Cabinet was published in March 1958. 

SHRI BHUPESH GUPTA: So many 
mistakes! 

DR. RAGHUBIR SINH: And there the 
names of four Deputy Ministers were missing. 
That was not all. There was a wrong 
designation given to a Deputy Minister. Shri 
Anil Kumar Chanda was Deputy Minister in 
the External Affairs Ministry prior to April, 
1957. But in that press release of March, 1958, 
he was again shown as Deputy Minister in the 
External Affairs Ministry. Sir, that silenced 
me; I was very much shocked then and that 
shock still persists and now once aeain I am 
silenced. 
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SHRI JASPAT ROY KAPOOR: Mr. Deputy 

Chairman, we are asked, through this 
Appropriation Bill, to .accord sanction for 
these huge amounts being spent and we are 
prepared to do so trusting that these funds will 
be well and truly spent in the development of 
the various welfare projects in the country, 
trusting more particularly because these funds 
will now be in the safe hands of our new 
Finance Minister, Shri Morarji Desai, and his 
experienced and prudent colleague, Shri 
Gopala Reddi. Sir, 'Desais' and 'Reddis' have 
earned the reputation of being very fine 
financiers  and business men . . . 

SHRI AKBAR ALI KHAN: are 
warriors. 

SHRI JASPAT ROY KAPOOR: That is an 
additional qualification. And we, therefore, are 
readily prepared to entrust these funds in their 
safe and prudent hands. While I say that we are 
prepared to sanction all these demands, I must 
confess that there is one particular item to 
which we can only accord sanction very 
reluctantly1 and that item of expenditure relates 
to the Ministry of Food and Agriculture, and 
more particularly that item which is to be spent 
for importing foodgrains from foreign 
countries. It shocks us to find that we are not 
in a position to grow even sufficient 
foodgrains for our physical existence.; It is a 
matter to me of considerable shame and regret 
that we should be going about the world 
virtually with a begging bowl, asking foreign 
coun-' tries to give us food to maintain our 
physical existence. We must, I submit, do our 
very best to grow as much food as is necessary 
for us and even more, so that we may be able 
to export it and meet the needs of needy 
persons outside the country. As it is, however, 
with all our best efforts—or I do not know, 
with all our worst efforts—all these years, we 
have not been able to be self-sufficient in the 
matter of food production.   And what 

is  more  regrettable  is  that we  find that our 
Food and Agriculture Minister has now  come 
to the conclusion that we shall never be self-
sufficient in the matter of foodgrains.   I do not 
know whether this latest    viewpoint of our 
Food and Agriculture Minister is really one to 
which he will stick hereafter, because he has 
been changing his views  on this question from 
time   to   time.   Some   time   back  in 
October, ,1956,  and  even  in   October, 1957, 
while addressing a press conference  at  
Srinagar,  our  Food Minister said that 
normally we should become self-sufficient    in    
food    by    1960-61. Prior to that in 1956 he 
had said: "the long-range policy of the 
Government was increased production not 
merely to  meet  internal  needs  but  also    to 
export for earning foreign exchange. The    
country's    agricultural    targets were  being 
revised  by the Planning Commission" and so 
on and   so forth. So, until a few months back 
he had been holding out to us the hope that we  
would  not    only    be    producing what is 
sufficient for us,    but hoped to    produce    
even    much    more.    I wonder what 
happened thereafter to make him take such a 
pessimistic outlook  that  on  3rd  April  last,     
while speaking on the budget demands, he 
said: "Shri Asoka Mehta in his speech has  said 
that  self-sufficiency in food in an expanding 
economy is illusive. The need for food depends 
upon the tempo of development.   I endorse his 
remarks fully.    If I can use Browning's  simile  
of ever  receding  ideals, I would   say   that   in   
a   developing economy   self-sufficiency   
becomes   an ever    receding     ideal,    
because    the demand   for  food   depends   
upon   the tempo of development and if we are 
to increase the tempo of development, there is 
likely to be a lag between our production  and  
our demands."    This is   his   latest   
viewpoint,    Sir.      That being so, I wonder 
whether    he will ever have in him that 
dynamic urge to  increase  food  production  to  
such an extent as is necessary and sufficient to 
meet our internal     demands  and more to 
export.   So far as the Planning  Commission  is  
concerned,  they 

'Reddis'



379 to     Appropriation (No. 2)      [ 24 APRIL 1958 ] Bill, 1958 380 

are very hopeful and optimistic. In a note 
which the Planning Commission 
circulated to the members of the 
Consultative Committee, they expressed 
their firm hope and even determination 
that in due course of time and even before 
long, the country would be able to 
produce ample foodgrains so much so 
that we would be able to export 
substantial quantities lo earn foreign 
exchange. 

Now, what is all this? The difference in 
the outlook of the Planning Commission 
and that of the Food and Agriculture 
Minister is such that a reconciliation 
cannot be brought about and what is still 
more amazing and even disappointing is 
that there is no co-ordination between the 
various Ministries in regard to food 
production as was very frankly admitted 
by the former Minister of Irrigation and 
Power, Shri Patil, only a few days ago in 
the other House. A huge quantity of 
impounded water is going waste. He 
admitted it, because he said there was 
hardly any co-operation and co-ordination 
between the various Ministries. Now, Sir, 
we appreciate this frank admission very 
much because unless we know what 
actually the position is, it is not easy for 
us to offer any constructive suggestion. I 
know our opponents would like to take 
this opportunity to condemn our 
Government. But, then, I would ask them 
to appreciate this frank statement of facts 
and that they are making an appeal to all 
of us to help them with our constructive 
suggestions. I am sure every one of us 
will agree that we should have the 
optimistic outlook of the Planning 
Commission and not the latest pessimistic 
outlook of the Food and Agriculture 
Minister. We must do all that ■we 
possibly can to attain self-sufficiency in 
the matter of food because without that, it 
is impossible to successfully implement 
the Second Five Year Plan. If year after 
year we have to spend hundreds of crores 
of rupees to import foodgrains, it is 
almost impossible to take our country on 
the path to progress. 

May I, Sir, hurriedly make a few 
suggestions as to how our production can 
be increased? I do not claim that any of 
these suggestions will be of an absolutely 
new and novel character because this 
question has been before us for so many 
years, before the Ashok Mehta 
Committee and before another Committee 
which looked into the working of the 
various Development Blocks. But if I 
venture to make those suggestions which 
are not of any new character, it is only 
because I want that a little more emphasis 
should be put on those suggestions. The 
first is with regard to irrigation. A huge 
quantity of impounded water is going 
waste. What has been done in this 
respect? Then, many tube-wells are not 
being made use of. Then again, many 
other wells there are in the country which 
are not being made use of. Now, I suggest 
that the rates of water supply must be 
considerably reduced. The tube-wells 
must be made to work by 
reducing the rates of electric power. In 
the Punjab, I am told, Sir, that hundreds 
of tube-wells surely are not being used 
because the electric charges are pretty 
high and the farmers cannot afford to pay 
those charges. Then again, I would 
suggest that, so far as ordinary wells are 
concerned, the farmer should be trained 
to make use of Persian wheels. In some 
parts of the country, Persian wheels are 
used. But then, I find that the expert 
opinion in this respect is that the Persian 
wheels in vogue are not of the latest type. 
Some new type of Persian wheels have 
been invented some of which have been 
mentioned in the October issue of 'The 
Indian Farming'. One of them is called 
'Krishnapura Persian Wheel' about which 
it is said that it has been experimented 
that it can draw out about 40 per cent, or 
so more water than the ordinary Persian 
wheel.  But then, the 
question is the farmer cannot easily 
afford to have these new type of Persian 
wheels because of their higher cost and 
also because those farmers who have the 
old type of Persian wheels have not the 
necessary where- 
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[Shri Jaspat Koy Kapoor.j withal to replace 
them with the   new   I Persian wheels.   I would 
suggest that   : a  substantial  amount should be    
set apart  to  subsidise     these     improved 
Persian      wheels—the      Krishnapura Persian 
Wheel and any other improved type of Persian 
wheel. 

The second suggestion that I want to make 
is that we must see to it that local municipal 
night-soil manure is properly utilised. In 
many a municipality, Sir—I know it from my 
personal knowledge and' experience— huge 
quantities of this manure go waste. We must 
insist on the State Governments to see to it 
that not one ounce of this manure goes waste. 

Then, Sir, kans lands must be broken up. Not 
only the kans lands need to be broken up, but in 
many parts of the country, particularly in the 
areas in Uttar Pradesh, Madhya Pradesh and 
Rajasthan, huge pieces of land which are called 
kaddar land can be broken up and if they are 
broken up, you will have vast areas which you 
can bring under cultivation. I read some time 
back.that the Tractor I Organization in Bhopal 
was going to be distended. At the moment, I 
have no definite information on this subject, but 
I think, if it has been disbanded, it has been a 
mistake; if it has not been, then I would submit 
that proper use must be made of these tractors to 
reclaim the kaddar lands and other lands. 

Then, I would also submit that the Food 
and Agriculture Ministry should encourage 
the establishment of cold storages for the 
preservation of fruit and vegetables much of 
which goes waste during season time. If you 
could help the establishment of cold storages 
in various parts of the country—practically in 
every district there must be one—then, you 
will be helping the solution of this question. I 
submit that the Ministry should, in co-
operation with the Railway Ministry, try to 
have air-conditioned wagons for the transport 
of food, fish 

and vegetables from such parts of the country 
as produce these things in large quantities to 
other parts where they are consumed, but are 
not grown, in abundance. 

Lastly, I would like to give a warning. Do 
not please be tempted to» introduce controls. 
They had killed the soul of the country; they 
had done no good to you; no good to the pro-
ducer; no good to the consumer. Do. not be 
tempted to resort to controls and do not please 
import as far as possible. Let our slogan be—
"Grow . more food" and not 'Eat less" or any 
such thing. The Food and Agriculture Ministry 
must take a lesson from the past history of 
control and let them emulate the good example 
set by the late Shri Rafi Ahmed Kidwai whose 
administrative ability, whose keen insight is a 
by-word on everybody's lips. I would only 
submit, Sir, let there be no confusion about 
these things in the Ministry. Let them have a 
clear ideal before them, an ideal not only of 
self-sufficiency but of over-production. I would 
pray, "Let Heaven's light guide the Food 
Ministry's policy and let Rafi Ahme,d Kidwai's 
spirit inspire its actions." 

DR. P. J. THOMAS (Kerala): Sir, I do not 
propose to speak today about the financial 
policy of the Government because I do hope 
to speak about it when we discuss the Finance 
Bill. I am now only concerned with the 
budgeting method of the Government. I am 
afraid that in this country we have been 
budgeting for large amounts, and generally a 
certain part of the amount is either not spent 
or it is wasted towards the end of the year. 
This is happening not only in the Centre but 
also in the States. I know of Ministries where 
the budgeted amount is not spent during the 
period and towards the end of it a great deal of 
wastage takes place. I think an hon. Member 
this morning spoke about the differences 
between the actual budgeted amounts and the 
amounts surrendered.   He also pointed 
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out various evils connected with this. I am 
thinking chiefly about the wastefulness that is 
taking place in utilising our resources which 
are very limited. In this country we have to 
develop a large industrial capacity, and we 
have got a big Plan before -us. What happens 
is that we build up at the Centre a big 
organisation, say, some Commission like the 
Central "Water and Power Commission and 
again there are some other statutory 
■commissions, and they go on piling up a 
large number of officers, Commissioners and 
the like, various big •officers, highly paid 
experts, engaged in some kind of planning. 
But for carrying out those plans you require :a 
large number of smaller functionaries, all 
kinds of smaller people like overseers, 
accountants and so on. But enough of these 
accountants and these overseers are not 
available. Large numbers of such people we 
require are not there. Often what happens is 
that in the villages there are no functionaries 
to carry out things. After all, the big engineers 
and others are working in Simla or Delhi. 
Take the Community Development Project, 
for instance. This morning's paper gives 
account of ■certain discussions that took place 
yesterday in which the Prime Minister 
participated. What has happened in regard to 
the project? The Community Development 
Project is delayed on account of lack of hands. 
We are lacking in functionaries like super-
visors, accountants, and so on, for the smaller 
jobs, but they are required in order to push 
through our programmes. 

Unfortunately, therefore, what Tiappens is 
that each Ministry of the Government of India 
goes on piling up staffs, Secretary, Joint 
Secretary, Deputy Secretary, and so on, and 
they compete with one another in this piling 
up. One of the leading members of our 
Planning Commission said that many 
Departments of Government are competing to 
build up empires. "That Ministry or that Com-
mission has  got so many hands;  we 

must have more because ours is more 
important." Yes, important, provided you are 
able to carry out things. After all the real work 
must be done locally, and the administration 
must be functioning in the localities in regard 
to all these developmental activities like food, 
agriculture, education, and all these things. 
Even in regard to irrigation, for instance, it is 
not a question of having some big irrigation 
projects. We have to carry out smaller 
irrigation works, we should have smaller 
projects all over the country, and for that we 
have not got the functionaries we require. The 
staff functioning in the States and in the 
districts are inadequate and they will not be 
able to do much. The money, therefore, is not 
being properly spent. Similarly also the States 
are being given certain matching grants. First 
of all, they cannot find the money adequate 
for matching the grants, and even if they 
could match, they could not spend the amount 
because they also lack the staff. Sometimes 
we see towards the end of a period, during the 
last one or two months, money being thrown 
away, being wasted. As a matter of fact they 
resort to all kinds of wasteful spending, 
simply because they must show it as spent. 
This is what is going on and I have gathered it 
from very reliable sources. 

This is all due to bad planning. We are 
wasting the money of the people. Remember 
that the people of this country are very poor. 
Those who live in Delhi probably do not 
know what is happening in the country, in the 
small towns and villages. In most of the towns 
in my part of the country, in some of the 
smaller towns particularly, the only people 
who have got any big income are a few 
merchants and the Government officers. The 
income of the poor agriculturists is very small, 
and as for the poor teachers they are in a piti-
able condition. Any functionary of the 
Government of India or the State Government 
or, again, persons working in the big factories,  
post offices, 



385   Appropriation  (No. 2)      [ RAJYA SABHA ] Bill, 1958 386 
[Dr. P. J. Thomas.] and so on—they are 

comparatively well paid, are well off, they are 
also important people. But the poor agri-
culturists have very little. In a poor country 
like ours, I maintain that we must be very 
careful in budgeting. The way in which we 
have been piling up expenditure must certainly 
be avoided. This is largely due to the very 
wrong habit on the part of some of our 
functionaries of piling up staff. Let them first 
of all carry out something in some localities 
and then extend that kind of activity to other 
places. Look at Delhi. What a big and colossal 
place it is now. In pre-independence days they 
were doing things very economically, their 
staff was smaller and they were probably able 
to do more work than now. Today, in spite of 
the fact that big multi-storeyed buildings are 
being piled up, work to my mind is rather 
unsatisfactory. I am sure it is also the opinion 
of many hon. Members in this House. This is 
not a very small matter. It happens in almost 
every field and already we have got indi-
cations of it. The Committee of which Mr. 
Balwantrai Mehta was the chief explained, for 
instance, that the Community Development 
programmes are not properly carried out. The 
administration must function chiefly in the 
districts, the towns and the villages. Unless the 
common man gets the benefit it is not of much 
use. If we have not got the staff for any work, 
let us wait until the staff are available. But 
then you are wasting the money. You make 
the plans in great detail. All right. For that you 
have a big establishment in this capital, and it 
is going on and is being continued and kept 
up. It is done largely to my mind for the sake 
of the 'izzat', the dignity of the bigger 
functionaries, and I do believe that in some of 
the bigger Departments and Ministries this 
kind of thing is going on. 

I   do  believe   that    some    of    the big 
departments and Ministries go on 

with this kind of thing using chiefly their 
political influence on the Government. I think 
that in a small and poor country like ours, we 
cannot afford this. It should stop. Probably the 
common man does not know it. It is up to us, 
people who understand, to tell those in power 
that these things should not happen and eco-
nomy is very necessary. On this a good deal 
can be spoken but I don't want to take up 
much time of the House. There are various 
other points but to my mind the wastefulness 
of our administration and the extravagances 
carried out in many fields are things which I 
am sure in a democracy the common man is 
bound to take note of and take to heart. To my 
mind, therefore, it is necessary for us to look 
into this matter carefully. In various indivi-
dual fields these are being looked into but the 
whole matter must be looked into more 
carefully, and particularly the piling up of 
staff in this capital city of Delhi must be 
looked into very carefully. This, to my mind,, 
requires the greatest consideration. I don't 
think that I should take up-more of your time. 
I do hope that I shall have opportunities to 
speak about other matters when we have the 
discussion on the Finance Bill. 

SHRI S. CHANNA REDDY (Andhra 
Pradesh): Mr. Deputy Chairman, I welcome 
this Appropriation Bill and while doing so, I 
would like to make some observations 
regarding agriculture, food, co-operation and 
community development departments which 
are directly responsible for the development 
and progress of our rural India. As far as the 
agricultural and irrigation departments are 
concerned, the gigantic' river valley projects 
will definitely stand to. our credit and we 
deserve all appreciation and applause on that 
account, but these are the projects which are 
likely to yield results after a long7 period. 
Naturally the Government has thought it fit to 
shift the emphasis, from    major    irrigation   
projects    to 
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minor irrigation projects but my complaint 
is that still the State Governments and the 
concerned officers who are responsible for 
executing all these minor irrigation works 
are not taking it so seriously.    The other 
aspects of our agricultural programme, I 
regret to say, are that they are not able to 
generate enough    enthusiasm    among our 
kisans.    Our Credit Societies are providing 
some credits, but the introduction and 
popularisation of improved farm practices 
are not done as they ought to be.    What is 
the reason for this?    In my opinion, the 
administration  has  got  still  that    
bureaucratic temperament and is still 
adopting an unhelpful   attitude  towards   
all   these programmes.     There    are   so   
many shortcomings at that level.    If we are 
to implement all our schemes successfully 
and to the benefit of our agriculturists, we 
must reorientate the administrative system.   
Through the credit societies we are able    to    
meet    the situation to a certain extent but    
the requirements are much more.    Ordi-
nary kisans are not able to adopt the modern  
methods    of    farm    practice because of 
financial    stringency    and those who are 
able to    adopt    them, namely,   the   
middle   classes   and   the upper   middle 
classes, are still under the grip of 
uncertainty and suspicion because of our 
land reform policy. We are unable to adopt 
any rigorous, realistic and    businesslike    
land    reform policy yet.    The State    
Governments should be asked to    
implement    this land reform policy as soon 
as possible. There must be a fixed date by 
which this uncertainty should    be    
removed and a sort of certainty must be 
injected in the field of agriculture.    Then 
only the middle and    lower    middle 
classes who are able to adopt modern 
methods of cultivation can  do something.    
Financial and credit facilities for these 
lower middle class    people must be 
supplied,  and must be supplied at their 
doors.   What about fertilisers, quality seeds 
and implements? There is no efficiency in 
distributing them.    Fertilisers come in the 
middle   ! of the monsoon when all the 
sowing is over and   thus   maximum    
benefit 

I  cannot be taken out of them.   For all! 1   
these to be executed successfully, my 
suggestion would be to make all our i  
programmes rural-biased.  What about '   
kisan   training?    We  are not  paying !   
any attention to it.   I have often sug-|   
gested that at the Taluka    level    at j   least   
there  must be an   arrangement I   for  all  
the  agricultural youth  to  be trained in  the 
modern    methods    of agriculture.    We 
are    not    doing    it. i   There are hundreds 
of youths coming 1   from the lower middle 
classes.    They j  have studied up to the 
middle or 7thi i   or 8th classes, and have 
discontinued their    studies    because    of    
financial reasons and they are now a 
nuisance to their parents.    If such people 
are trained in modern methods of agricul-
ture,  certainly they will be an asset to  our  
agricultural development.    Of course the 
Government is feeling the necessity  of 
supplying quality    seeds-and seed multiple 
farms are also being set up at every block 
level but still this is not a vigorous 
programme. In my  district there  are several  
taluks. Till now only three seed farms have-
been   opened.    This  is  not  sufficient, 
considering  the  need  of  the  district. This 
programme should be taken    in-right 
earnest and Government should' see that at    
every    Extension    Block there is a seed 
multiple farm. Demonstration also has its 
value, and demonstration farms also we 
must have at every taluk centre.   Then only 
we can successfully  induce  the    farmers    
to< take to these modern methods. 

Now, I come to the credit facilities' 
under co-operative department about 
which I have spoken a little bit earlier. 
Regarding the co-operative department, I 
don't know what is happening in other 
States but in my State its credit is very 
very low. Nobody believes in its 
efficiency. As we have opted for this co-
operative farming or service co-
operatives, marketing societies, etc., it is 
our bounden duty to see that at least every 
Revenue Inspector's circle must have a 
large-scale society. If some compulsion is 
necessary, we-should not shrink from 
using that also, but we should see that by 
the end of: 
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Year Plan, there must be one large-scale 
society at every revenue circle to cater to the 
various needs of kisans. Then only the kisan 
will be self-sufficient and .'he can believe us. 
Now we are only speaking but are not putting 
il] our plans into practice to the advantage of 
the kisans. In planning, I think we are second 
to none in the world   .   .   . 

HON. MEMBERS:     Scheming? 

SHRr S. CHANNA REDDY: Sorry. In 
Planning and preparing programmes we are 
second to none in the world but when the 
question of putting them into practice comes, 
we are lagging very much behind. So we must 
see that whatever plans are . . . 

SHRI V. PRASAD RAO (Andhra Pradesh): 
It is under your present administration . . . 

(Interruption.) 

SHRI S. CHANNA REDDY: That might be 
your view but I am not expected to subscribe 
wholly to your -view. Anyhow it is for self-
introspection and it is better to have self-
introspection often. As our plans are failing on 
the level of execution, special care must be 
taken in this connection. 

Next I would like to say something about 
the community development •programme. This 
community development programme also has 
not yielded the desired results. It has not 'been 
able to attract the people's participation to the 
extent we expected. The main reason for this, I 
think, is that no economic benefit is flowing 
from this programme. Of course, we are able 
to provide some amenities to the people by 
constructing some school building here, or a 
community-"hall there or a fair-weather road 
somewhere and so on. But our fundamental 
problem is one of economic deficiency and 
towards the solution of 

that problem we are not contributing anything. 
That must be done. From agriculture as it 
stands now, we cannot expect very much. We 
cannot think that by solving the agricultural 
problem alone, we can get rid of poverty in our 
country. That has not happened in any country. 
The pressure on agriculture must be reduced. It 
is now 70 per cent. It must be reduced to 50 
per cent or 40 per cent. Only then can 
agriculture flourish. We cannot say that if we 
solve this land problem by redistributing all 
the land, poverty will be nowhere in India. 
That will only be wishful thinking. Side by 
side, we have to provide alternate employment 
for our kisans who are under-employed or 
unemployed. For this, the main aim of our 
community development programme must be 
to provide alternate employment to the kisans. 
We should set up village industries wherever 
necessary and thus add something to the 
pockets of the kisans. Only then will the kisan 
start to believe us. Only then will this 
programme be attractive to him. Sir, when the 
debate on the Report of the University Grants 
Commission was going on, hon. Members 
were speaking of the social status of our 
teachers. It is well and good that our teachers 
must be given their due place in our society. 
But what is the social status of our kisans? The 
kisan still has to go with folded hands and on 
his bended knees to get anything from any 
officer. Not to speak of an officer, even a clerk 
treats the kisan as his inferior. In good old 
days, Sir, 'kheti' was 'uttam'. But now 'kheti' 
has become 'nikrisht' as if there is no more 
inferior profession in the country. The kisan 
everywhere and at all levels is treated with 
scant respect. This mentality, this attitude 
should undergo a radical change. We must 
give due respect and place to the kisan also. 
Only then will the kisan feel that he is one of 
the members of this nation and that he has 
something to contribute to its general welfare. 

Next, Sir, I deal with some of th* specific 
problems of Andhra Pradesh. 
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Andhra Pradesh, as you know, Sir, has got the 
potentialities to feed the whole of India, if not 
in all foodgrains, at least in rice. It can make 
the whole of India self-sufficient in rice, 
provided justice is done to it. 

SHRI V. PRASAD RAO: You have got the 
wrong Food Minister. 

SHRI S. CHANNA REDDY: Justice should 
be done to it. I am afraid full justice is not 
being done today. When we asked for a 
fertiliser factory, so many reasons were 
advanced and on so many grounds it has been 
given to some other State where it is not so 
necessary. But Andhra Pradesh has got every 
right to get such a fertiliser factory. Now Shri 
Gopala Reddi is in charge of the Finance 
portfolio. I do not think for a moment, Sir, 
that I am asking him for any special favour 
because he hails from Andhra Pradesh. 

AN HON. MEMBER: Utilise nim to get a 
factory there. 

SHRI S. CHANNA REDDY: I request him 
that the justice that has been hitherto denied 
to Andhra Pradesh must be done now. 

Then I come to this Pachampalli project. 
Erstwhile Hyderabad Government envisaged a 
Godavari River Valley Project. It was phased 
in three stages and the first stage is over. But 
the full benefit of this stage cannot be derived 
until the second stage is taken up and 
completed. Unfortunately, in the Second Five 
Year Plan, it finds no place. First, a sum of Rs. 
10 crores was allotted to it. But to our 
disappointment it was deleted afterwards. The 
reasons for it we do not know. But what we 
want is, at least in the next half of this Second 
Five Year Plan, this Pachampalli Project 
should be taken up, because it is very very 
important when we consider the necessity of 
the five   districts   of  Telangana. 

10 RSD—4. 

SHRI V. PRASAD RAO: Six districts, not 
five. 

SHRI S. CHANNA REDDY: Yes, six 
districts. I stand corrected. It is very important 
to the people in those six districts of 
Telangana where they are not so prosperous 
as our brethren in other areas of Andhra 
Pradesh are, and they will be happy if this 
project is completed either in this Plan period 
or in the Third Five Year Plan. 

Then there is the Mancharial area. The 
Nizam's Government was contemplating or 
dreaming of developing it into the Manchester 
of Hyderabad, because it has got all the 
natural potentialities. Because of that, they 
were all along dreaming of it. We have got 
coal. We have got iron ore, we have got lime 
within a radius of 100 miles. It is specially 
suited to be developed into an industrial area. 
So many times we have requested the 
Government at least to undertake a 
comprehensive geological survey of this area, 
but till now it is not done. Now I appeal to our 
Finance Minister to see that at least in the 
Second Five Year Plan period, a 
comprehensive geological survey of that 
region should be taken up so that it may pave 
the way for the'industrial development of this 
area in the Third Five Year Plan. 

Regarding minor and medium irrigation 
projects in the Second Five Year Plan—I 
remember about Telangana and so I shall 
speak of Telangana—14 projects were 
included, and they were to be taken up in 
1956. But we are now in 1958 and not one of 
these projects has been taken up as yet. When 
we refer to the Irrigation and Power Ministry, 
they say that the delay is because of the State 
Government which is unable to forward these 
projects to the technical committee here. Well, 
I am not competent enough to go into the 
reasons. But my only wish would be that 
whatever medium irrigation projects are 
included in the Second Five Year Plan, must 
be immediately taken up, because  those  
districts  where     these 
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been proposed, i.e., Hyderabad, 
Mahboobnagar and Medak, are not going 
to benefit from any other major project. 
Either in this second Plan or in the third 
or the fourth or fifth plan, they have got 
to take up these minor irrigation projects, 
because they are quite essential for the 
development of that area. I request, 
however, that these minor irrigation 
projects should be taken up without any 
further delay. 

(Time  bzll rings.) 
Sir, with these words, I conclude my 

remarks. 
SHRI N. C. SEKHAR (Kerala): Mr. 

Deputy Chairman, I want to make certain 
observations regarding the working of the 
Commerce and Industry Ministry. First of 
all, I want to refer to the coir industry in 
Kerala. It has been the demand of the 
industry as well as the State Government 
in Kerala that the Central Ministry of 
Commerce and Industry should do 
something towards encouraging the 
export of coir products to European 
countries for, in recent years, particularly 
after 1951, the export of manufactured 
coir products to Western countries has 
come down to a greater extent. On the 
other hand, the export of coir yarn has 
increased greatly. A question may be 
raised as to whether the export of coir 
yarn is or is not beneficial to the States 
but, Sir, when compared to the price that 
the manufactured products fetch, the price 
of the yarn is less and so, not only the 
industry but also the Central Government 
is incurring a big loss, the latter in the 
form of foreign exchange. The Central 
Ministry is aware of the fact that the coir 
industry as a single industry is 
responsible for the collection of foreign 
exchange worth about ten crores of rupees 
per annum. This is rather a big figure but 
this has decreased. If instead of allowing 
the export of coir yarn, we had 
encouraged the export of manufactured 
goods, the amount realised would have 
been much bigger and the benefits would 
have accrued not only to the States but 
also to the labouring 

classes as well as to the industry. As 
everybody knows, in Kerala about ten 
lakhs of workers, both male and female, 
are employed in both the sectors. It is one 
of the major industries even though it may 
not be called a basic industry and it feeds 
lakhs of people. It produces an income of 
crores of rupees in terms of foreign 
exchange too but such an industry is being 
neglected particularly by the Central 
Ministry. As I said earlier, it employs 
about ten lakhs of employees. Once, in the 
factories, something like 45,000 workers 
were employed but they now employ 
something like 7,000 workers. Now, this 
shows the carelessness of the Central 
Ministry. The manufacturing side is going 
down. This question was raised off and 
on, not only on the floor of this House, 
not only in the Consultative Committees 
but even before public meetings and with 
several persons in authority at the Centre 
but no remedy has been forthcoming so 
far. On the other hand, the answer given 
has been that a research station has been 
set up either at Sherthalay or at Alleppey 
but I may say, Sir,-that so far the industry 
has not obtained any benefit out of that 
research station, out of the results of 
researches that this station has been 
conducting. Here the Central Government 
says that it has allotted lakhs of rupees as 
loan to the State Governments to 
encourage the co-operatives of the home 
manufacturing side. The cooperatives are 
there no doubt but the Central 
Government, through an Act of 
Parliament, has appointed a Coir Board 
and I have dealt, on the floor of this 
House, with this Coir Board. I have said 
that this Coir Board is working to the 
detriment of the Interests of the coir 
industry. That is the view of the State 
Government so far as I know it and that is 
also the view of the industrialists, so far as 
I know it. The Coir Board is lending its 
attention to the home side but here the 
only attention it can pay is to see that the 
spinning of the coir yarn is done on a 
"scientific" basis which is not the case 
now but even this work is not done by the 
Coir Board. On the other hand,  the 
attention    which    is 
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badly required is on the manufacturing side, on 
the factory side and here the Coir Board is not 
in a position to give any sort of help. In this 
connection, a demand has arisen from    the 
industry as well as from the people who are 
engaged in this industry that the existing    Coir    
Board    must    be scrapped and a new Coir 
Board must be   set   up   giving   on   it   
representation  to  all the  interests  engaged  in 
this industry,    labour,    industrialists, the State 
Government and the public who know 
something about    the coir industry.    For    
instance,    Parliament has selected certain 
Members and Government     have     nominated     
certain interests but I can tell you that certain 
people who have been elected or nominated by 
the Government    know nothing about the    
coir    industry.    I bet.    They know    nothing    
and    the industry has suffered because of this 
Board which consists of people    who know 
nothing about the industry.    If it is 
unparliamentary, I withdraw    it but I said that, 
because it is the feeling prevalent there.   The 
industry   is suffering,  people  are    suffering   , 
and hundreds of thousands of people have been    
rendered    unemployed.    Some seven  
thousand  workers  in  the  factories get only 
one day's work for a ■week of seven days or 
two days' work in a week.   How can a worker 
live on the earnings of a day's work? It is not 
the  question  of  an  individual    only. He has 
got a family consisting of five and more 
members. That is the reason why the    
industrialists,    the    labour working in this 
industry as well    as the common  people who 
eke out    a living  out of  this  industry     
demand that the industry should be put on a 
•different    basis,    that    it    should be 
reorganised and that a foreign market should be 
found, all of which can be done only by the 
Central Government. Of course, I read recently 
in the Press as well as    in    the    'Commerce    
and Industry Journal' that in the    recent trade 
agreements with certain Socialist    countries     
like     Hungary     and Rumania and such other 
countries, the products of the coir industry have 
been included as one of the items to    be 
•exported from this country.  So far so .good,  
but, Sir, what about the other 

countries to which coir yarn is exported? The 
Central Government now realises a cess of 
eight annas per ton on coir yarn exported from 
here and the demand is that this should be 
increased so as to make it commensurate with 
the rates charged for the manufactured 
product. The Central Government should also 
see that the other European countries are made 
to agree to the taking in of the products of 
coir, I mean the manufactured products, 
instead of the yarn that they are taking now. 
Here, the position of the industry demands 
that the Central Government should see that 
those countries which are now taking in coir 
yarn are made to take coir products in 
exchange for products which we may get from 
those countries. The Ministry of Commerce 
and Industry must see that this and some other 
demands are fulfilled in order to encourage  
the industry. 

The research station should be organised on 
a scientific basis so as to conduct research to 
find out how many other products, barring the 
coir mattings, rugs, etc., can be produced. This 
has not 90 far been done by the research 
station. In other words, not only research on 
dyeing which can very well be done at the 
industrial level but research to find out the 
other products which can be manufactured out 
of coir has got to be done. If this is done, this 
will benefit the industry and new factories can 
spring up to produce such products. I do not 
know whether our Prime Minister will visit 
Alleppey. If he visits Alleppey and goes 
round, he will find this city to be a desolate 
one. Once it used to be a thriving centre 
humming with activities connected with the 
manufacture of coir products. This city has 
been reduced to such a level because of the 
negligence of the Central Ministry. 

Secondly, Sir, I come to the textile industry. 
When the question of a crisis in the textile 
industry was raised in the Lok Sabha, the 
Minister-in-Charge had given an assurance 
that he would see that something was done 
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to avert the crisis which threatened the 
industry. He also said that if any mill was 
closed, it would be dealt with properly. 
Another Minister, I think the Finance 
Minister, Mr. Morar j j Desai, said that there 
was no crisis in the textile industry and added, 
"How can any crisis overtake our industry 
which is in a developing economy?" That is all 
right but, Sir, in our place, three mills have 
been closed down, textile mills which were 
employing about 1,400 workers. In one mill, a 
weaving mill, 900 employees were there and 
in another cotton mill which is 67 years old 
and which has been closed down, there were 
700 workers. Its invested capital is Rs. 17 PM' 
lakhs. The other mill also has the same 
amount of capital. They give employment, and 
as everybody knows, Kerala has not got a 
large number of textile mills; it has got only 
small units, numbering about 10 or 12, which 
employ altogether 3,000 or 5,000 workers. If 
such mills are closed down in a State which is 
very poor in economy, poor in every sense 
with thickly populated cities, what would be 
its condition and what would be the fate of its 
people and how can the people live in such 
areas where even the meagre existing 
industries are about to be closed down? The 
owners who close down a textile mill argue 
that they could not but do so, because of the 
heaviness of the excise duty. But I know, as 
one who knows the ins and outs of that 
industry, this particular man who argues that 
because the industry could not bear the heavy 
excise duty imposed by the Government, they 
could not carry on production. When he 
argued like that, the Central Government 
announced a reduction in the excise duty 
which amounted to Rs. 15 crores. Even after 
that reduction he says, "That does hot help us, 
because the excise duty is still heavy for us to 
bear." I cannot understand how. If any textile 
magnate or a textile factory owner or 
employer argues like that, is it not the duty of 
the Central Government to examine as to how 
in spite of that reduction of Rs. 15 crores in 
the excise duty each indivi- 

dual unit is affected? Today, moreover, 
powerloom units are closing down. Therefore 
the workmen will be thrown out of 
employment. Now, is it possible for mere 
powerloom units of the textile industry to bear 
the heavy excise duty which a composite mill 
can very well bear? The latter can very well 
bear the duty because they reap huge profits, 
because spinning and weaving is done simulta-
neously in a composite mill. The' composite 
mills make more profits than an ordinary 
powerloom unit. So here another problem 
comes in and it is the duty of the Central 
Government to examine the grievances of the-
powerloom units, whether they are in a 
position to pay the same amount of excise duty 
which the composite mills can pay. This is a 
problem facing States like Kerala or Andhra 
Pradesh or Madras or any other like-State 
where now powerlooms are to-be introduced 
as a via media to give employment to the 
people and also to increase cloth production so 
as to meet the requirements of the people. 
According to the Planning Commission, per 
capita consumption of cloth should be 
increased to 18 yards by 1960. With that end 
in view they have made a plan and also have 
appointed certain committees, the Karve Com-
mittee, the Kanungo Committee and some 
other committees. This Kanungo Committee 
has opined that the-twelve lakh handlooms 
cannot exist, that they have no future, and that 
therefore three lakhs from out of them may be 
converted into powerlooms as: well as shuttle 
flying looms so that the powerlooms can 
produce some six thousand million yards 
more. With a. view to that, the Government 
have now, under the small scale industries 
scheme, allowed the State Government to 
introduce a certain number of powerlooms. 
Accordingly the Kerala State is going to 
introduce 2,000 powerlooms by way of 
organising cooperatives. Now if such units are 
organised how can they carry on with the 
heavy excise duty as is now-imposed making 
no distinction between powerloom units and 
composite mills? Since the difference is there 
between the producing units it is the? 
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duty of the Commerce and Industry Ministry 
to examine whether the position of the 
powerloom unit is the same as the composite 
mill is in. If there is any difference, then some 
amenities should be given to the powerloom 
units which are units consisting of 20 looms, 
30 looms, 40 looms, up to 100 looms. Before 
the imposition of the new excise duty the 
Bombay Government had given some con-
cessions to the powerloom units in the 
Bombay State by way of exempting them from 
sales tax. But since the abolition of the sales 
tax and the imposition of this excise duty no 
amenity has been provided to them. I 
remember to have read a paper which reported 
a speech made by Mr. Morarji Desai 
somewhere in Bombay or here— inside India 
anyway. He says: "No industry which is not in 
a position to pay the excise duty can exist on 
the face of this Indian earth." It is very 
impossible for our people, for people 
particularly in the southern States, to exist on 
the face of this Indian earth if such Ministers 
function here with this view. It is very 
essential that the small scale industries like the 
powerloom units, particularly in States Which 
are as poor as Kerala and Andhra Pradesh, 
must be shown consideration by the Central 
Ministries, whichever Ministry may deal with 
it. It is very necessary. It is the demand of the 
Kerala people, particularly those concerned 
with the powerloom units. I do not know 
whether the State Government has brought 
this to the notice of the Central Government. 
The people have demanded of the State 
Government that this issue should be taken up 
with the Central Government. I do not know 
whether they have taken up this demand with 
the Central Ministry. The Commerce and 
Industry Ministry must examine this problem 
and do something by way of giving amenities 
to the powerloom units with a view to 
encouraging further units which are going to 
come up at the instance of the State 
Government.    This is very necessary. 

The third thing I want to bring to the notice 
of the Commerce and Industry Ministry  is  
the  film indus- 

try. They must have received memoranda 
from the film producers. I do not know 
whether they have received any memorandum 
from the photo studios industry. I visited the 
photo studios in Madras city and those all 
over Kerala and they aU complained that their 
industry was hampered by short 9«*>ply of 
films. If any photo studio man wants a film, 
he has to go to the black market where he has 
to pay three times or four times the price that 
is supposed to be prevailing in the market. 
This happened soon after the declaration of 
the 20 per cent, import cut over and above the 
40 per cent, cut already introduced in June 
last. By and by their difficulties are mounting 
and as a matter of fact the photo studio 
industry suffers very greatly, and I know 
certain studios are going to be closed down. 
Great people or intelligent people may argue: 
Let them go down; if they are not in a position 
to run them, let them die. But it has yet to be 
examined whether they will pay heed to them. 

(Time bell rings.) 

Now I take up the film industry which has 
invested something like Ks. 200 crores. That 
everybody knows; also that it pays something 
like 12 to 20 crores of rupees by way of 
revenue to the Central as well as State 
Governments, the Panchayats and so many 
other institutions. And that industry is now 
suffering for want of raw films. When this cut 
was imposed everybody imagined that 
somebody had started producing raw films 
inside India so as to meet the requirements of 
our country. But so far, up to this time when I 
am speaking, no raw film produced in India 
has reached the hands of the film producers. 
Even the Madras papers, the 'Hindu', the 
'Madras Mail',- 'The Indian Express', and all 
language papers have written editorials 
criticising the imposition of this cut in the 
import of raw films. Now, out of Rs. 2 crores 
worth of films imported into India, Rs.  50 
lakhs worth of film is taken 
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Division of the Central Government, the 
Congress Government, and the rest is 
handed over to the producers. Now how 
can the producers manage with it? Of 
course here I am not going to give a 
discourse on the utility of the film and all 
that or the cultural aspect of it. 

Anyway, according to the information 
we have, our Indian films have a great 
demand overseas, in outside countries. 
(Time bell rings.) And particularly Madras 
is the biggest producing centre where 
films are produced in five languages, 
Tamil, Telugu, Malayalam, even Hindi 
and then Sinhalese. This is a big industry 
so far as that side is concerned and now it 
is that side which is suffering because of 
this cut. Therefore my request is that the 
Ministry of Commerce and Industry must 
examine this problem and restore at least 
the 40 per cent. Now 60 per cent cut is 
there, forty plus twenty. Instead of that, let 
them restore the 40 per cent, and maintain 
the 20 per cent. cut so that at least 80 per 
cent, would be coming in to encourage the 
industry. This can be done and must be 
done till raw films are started to be 
produced in our country about which an 
hon. Minister said this morning that some 
investigation was going on and that 
somebody was negotiating with 
Government to start an industry to 
produce films. Until a sufficient quantity 
of film is produced in the country, the 
import of raw films should be allowed 
with a view to encouraging our film 
industry as well as the photo studios. 

Sir, I have brought these two or three 
points only to the notice of the Government 
not because the other Ministries are doing 
well or there is nothing to be said by way 
of criticism but because these are the points 
which I wanted to make and I hope the 
Ministry will give their attention to them, 
particularly to the coir industry and the 
textile industry, j Otherwise it will be a 
headache for 

the     Central    Government    because 
such things  are  developing there. 

SHRI MAHESH SARAN      (Bihar): Mr. 
Deputy Chairman, ours is a poor country 
but there is great determination to make 
improvements all round, and we are 
determined to do it at any cost.   We have 
not got enough money; we are taking loans 
and big projects are     being       started.      
Community development work has been 
taken up-and all round we are trying to 
improve our  condition  and trying to be  
self-sufficient.   Persons who go round the 
country can    observe    that there    is 
visible improvement    all round.    But the 
question that arises is whether the money 
that we are spending is being properly     
spent.    Do    we    get    the money's 
worth?   That is an important point to 
which the attention    of   the Government 
should be directed.   I am positive that our    
Ministers    at    the Centre are determined    
to see things through.    They  have  a 
burning zeal and all the time they are 
thinking of the great Plan, the Second Five 
Year Plan, which is before the country, but 
the question is whether the provincial 
governments, whether the Collectors, 
whether  the   Sub-Divisional    Officers, 
who are in charge of the community 
development work, which    I consider as a 
great work, are really as keen, as energetic 
and as anxious to bring, it to a success.   
My submission is that we are allowing    
things    to    go    on. mechanically. There 
is the Plan;    the Plan works but the Plan 
has not the vigorous support that it should   
have. That  vigour  is  wanting  and  that  is 
what I wish to impress on the Government.   
My submission is, we make suggestions en 
the floor of this House not for the sake of 
criticism but    to tell the  Government how 
things  are moving and I think that it is the 
duty of the Government to carefully 
ponder and think over the suggestions 
made and see if there is not much force in 
what is being said. 

Now, I have particularly to mention 
about what is happening in the Com-
munity     Development     and     N.E.S, 
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Blocks. I have visited a few of them and 
have carefully understood the whole 
principle. I have moved amongst the 
villagers; I have talked to the village level 
workers, Block Development Officers and 
other people. I have also seen the 
demonstration farm. Now, the set-up is like 
this. The Community Development or the 
N.E.S. Block—I am talking of Rajgir, in 
Patna District—consists of about 137 
villages comprising about 142 square miles. 
There are 11 village level workers in charge 
of about 12 villages each. At the head of the 
Block is the Block Development Officer 
who is assisted by a Medical Officer, an 
Agricultural Extension Supervisor, a 
Veterinary and Animal Husbandry 
Supervisor, a Co-operative and Gram 
Panchayat Extension Supervisor, a Social 
Education Organiser, an Industrial Extension 
Supervisor and a few others. This team stays 
at Rajgir and it is their duty to go round all 
these villages and to see things for 
themselves. My submission is that the 
village level worker and the Social 
Education Organiser are the two persons 
who must be very carefully selected because 
these are the two people who come in 
contact with the people and it is they who 
really are the important persons so far as 
village reconstruction is concerned. If the 
whole thing is explained to the people, if the 
people themselves begin to take interest, 
things will prosper but if it is a thing which 
is imposed from above, I do not think much 
improvement is possible. People should 
begin to feel that the country is theirs, that 
the improvement is for them and that it is 
they who should take part in all the different 
activities and then alone will the village 
prosper. Sir, I have seen some good results. 
The stocks of bullocks, cows and buffaloes 
have improved; I have also seen that the 
demonstration farms are doing good work. 
Instead of having demonstration farms under 
the Government, a few villagers are selected 
and the fields of these villagers are divided 
into two portions. In one they carry out 
agriculture by      although   the Government 
gives them 

the old method while in the other 
manure is given to them and good seed 
is given to them. And the result has 
been very encouraging. In some cases 
the crop has nearly doubled by the new 
method and in some cases it is one and 
a half times. But the whole difficulty is 
that these chemical manures require 
more water and if proper water is not 
forthcoming at the correct time, well, 
the people suffer and the whole thing 
goes waste. Now, experiments are 
going on which show that the manure 
prepared by the villagers in the village 
id any day superior to the chemical 
manure. Moreover this chemical 
manure is not forthcoming readily. The 
village level workers arrange 
demonstration and at the last moment 
they will find that either the seed is not 
there or that the manure is not there. So 
there is great disappointment and 
instead of the thing going forward, it 
goes backwards. But in this connection 
I wish to emphasise one or two points. 

Let us not take up plans which are very 
good from a certain point of view but 
which are not fit for the villages. For 
example, we find brick drains are being 
constructed in villages. Eor example;—
we find briefc— that when money is 
needed for so many essential things, we 
should be wasting money on 
construction of big drains in the 
villages, on just making an experiment 
and then later on giving it up. 

DR. W. S. BARLINGAY 
(Bombay): Then, what is the 
procedure for disposing of night-soil? 
Are they utilising that? 

SHRI MAHESH SARAN: Yes; some of 
them are. 

Then there are silo pits which are made 
of bricks for preserving fodder. I think it 
is a very costly thing. It is a thing which 
should be given up because the villagers 
are not in a position  to   spend  so   
much  money 
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contribution. Now, septic latrines are 
being tried at certain places. All these 
things are not fit for the villages. This 
money should really go for the 
improvement of agriculture. 

Then, Sir, the other important point is 
that we are thinking only of agriculture. 
We are not thinking of the landless 
people in the villages; we are not thinking 
of people with small holdings in the 
villages. They see these things and their 
heart sinks because they think that people 
with land will have more but nobody 
would care for them and they would go 
for ever uncared for.   What I find 

. is, the Industrial Extension Supervisor is-' 
.really unemployed; no cottage .industry    
is being    encouraged.    The 

.mind is not directed towards improving 
the industrial side of the village which I 
think sould be done. It is a very important 
factor; otherwise the growth will not be 
even. Some people will become better 
and others will remain as they are or 
probably will become worse: ■ So far as 
co-operative societies are Concerned, I 
find that things are moving well. For 
agriculture there are a lot of cooperatives, 
but so far as industrial cooperative 
societies are concerned, there is 
practically none. 

The health point of view is also being 
looked after and the medical staff with the 
compounder and others move about the 
villages. Now, Sir, my submission- is this, 
that all these officers who are at the 
headquarters should be made to stay in 
the- villages at least ten days in a month. 
They should not be at the headquarters. 
The Jiabit is gaining ground of going 
round in the mornings and coming back 
in the evenings. That is not the way how 
villages will improve. You have ■ to - 
become one with the people, Stay with . 
the people, talk in the 4anguage of the 
people, dress like the geople. Then alone 
you can win the heart of the people and 
improve them; they will,listen to you and 
then with 

great confidence they will go forward 
without any aid a little later. 

Now, Sir, there was a talk about 
withdrawing the jeep from the BDO. I 
consider that this is a thing which is not 
very proper and people have not thought 
about it. Unless there is supervision of 
the work, you cannot have good results. 
The BDO and the medical officer must 
go round, and as I told you, the area is 
about 142 square miles. You cannot 
expect them to walk all the distance. But 
the main point is that there should be a 
strict watch on them. They should main-
tain a diary and that diary should be 
countersigned by the officer superior to 
them mentioning that they have moved 
about and that they stayed in the villages. 

Then, Sir, the SDOs and District 
Magistrates, who are supposed to look 
after the community project work, I 
think, are overburdened with other work. 
They have a lot of work to do and the 
Community Development requires all 
their attention. Unless they put their best 
into it, unless they think all the time 
about the development of the territory 
under their control, they cannot deliver 
the goods. So, my submission is that 
these people who are already 
overburdened should not be given this 
work and there should be someone else 
who should look after the Community 
Development work. 

Sir, I can ^ssure my friends who have 
spoken and said that the Community 
Development is not progressing that it is 
progressing. It is in the making and I am 
sure that—if what I have seen in Bihar is 
also true of other places—a slow 
conversion of the people is taking place. 
People are beginning to rely on 
themselves. They are thinking in terms of 
a bright future. They see that there is 
good result by the methods that are being 
adopted. Therefore, I would really feel 
happy if all of us went round and spent 
some time in the villages telling them of 
their great strength and their 
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great energy and that it is they and they 
alone who will transform the face of 
.the country and not these few officers 
who are kept over them. These officers 
are just to help them in order that they 
may bring forth the "best out of the 
villagers. 

Now, there is one other point which I 
wish to talk about and that is about the  
tribals.    My  submission  is    that the 
tribals are a people who require the 
kindest treatment,    who    require great 
consideration, who require great 
sympathy, because    they    are   really 
very badly off.    The officers in the tribal 
areas go in cars and see people near 
about the roads; they do not go into the 
villages.    How do they go? They go 
with the hat on, with the full dress as if 
they were going to some great official 
function.    They    cannot win the    
hearts of the   tribals.    The tribals are 
nice people.    I have been with them for 
long and I have visited them practically 
every now and then. They are really a 
lovable people, but they want officials 
who feel one with them.    If we    feel 
ourselves    to    be superior to them, then 
they have no great  respect    for    us.    
They    have hatred for us.   But if we can 
really win  their  hearts,  have   some  
people looking after them    constantly,    
not going once a while, but looking      to 
their welfare constantly, I can assure you 
that the face of the tribal areas will be 
different.   You have the jhum 
cultivation.   You find the people were 
used to have shifting    cultivation as they 
Call it.    Have cultivation at one place, 
then at another    place.    Now, they have 
been asked to settle down, and at certain 
places these people are carrying on 
cultivation and have their houses also 
there.    Now, there is    a staff looking 
after them.    This    staff should  be  
carefully     selected.    This staff shoud 
have a fund of sympathy. This staff 
should not get tired soon; they should not 
try to impose their will on the people.    
They should try to find out what    these    
unfortunate people, who were not cared 
for, want and try to give them some joy, 
some happiness, so that they may feel the 

advent of freedom, so mat tney may feel 
that there is somebody now who looks 
after them, who cares for them and who is 
honest and is anxious that they  should 
improve and that    they should   become 
as    efficient   as    the people in the   
plains.    There    is    at ■ present a sort of 
difference   between the people of the 
towns and the people of the villages.   I 
have been to Manipur.     Now,    Manipur 
is  a   beautiful place.    But if you go to 
the tribals, people who live in the hills, 
you find that they have a very, very hard 
life. They live dirtily,    they    have    very 
little to eat.   Very   few people   have 
enough cultivation.    Now, when they 
come to Manipur,    their heart sinks. And 
when I go and talk to them, they say that 
you only care for the beautiful places.   
You go and talk to them. You have no 
time    to come   to    us. (Time bell rings.)    
You have no heart to sympathise with us.   
You have not cared to bring us to that 
level to the level of the Manipur    valley 
people. Therefore, I appeal to all the 
officers who work in the community 
project as well as the tribal areas that they 
should rise to the occasion    and give 
their best to the country, because this is 
the time when they will be able to do 
much more than they    ever did before.    
They have    now    the proud privilege of 
serving their people. They should feel that 
they are the servants of  the people;  they 
should feel that they are great men who    
have been given  an  opportunity to    
serve    the people and for that service 
they are also paid in addition.   This is a 
great privilege and a great opportunity and 
if we take it up, I am sure we shall 
succeed     and     succeed     beautifully. 

Thank you. 
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DR. W. S. BARLING AY: The average 

expectation of life has gone up. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Order, order. The hon. 
Member has only two minutes more. 

 

SHRI S. C. DEB (Assam): Sir, I rise to 
support the measure before the House but I 
would like to make some observations. 

As regards planning, the Government say 
that it is flexible. We don't know in what way 
it is flexible. This year we don't know how 
many development projects are to be carried 
out in toto, how many States will be affected, 
how many industrial or other projects will be 
taken up or how many will be left behind. We 
don't know it. So a clear picture should be 
there. When we deal with the development 
programmes, a clear picture should be placed 
before us so that people may know throughout 
the country what is going on. We know that in 
our community development projects, there 
will be some improvement. We heard 
previously that during the Second Plan period 
there would be extension blocks all over the 
country but now we hear that it will be 
extended by two more years. So we don't 
know what is the position. So a clear picture 
should be there so that the whole country may 
know how we are progressing, how we are 
developing, what is the progress and how we 
are carrying it out. 

I come from a border area. You know, 
today there was a question about firing 
between Sylhet and Cachar border. I came 
here to attend a Select Committee meeting 
previously and I heard from my place what 
was the actual position there and I hastened 
there. The position is very serious. We don't 
know—some dispute may be there for a 
certain portion of land. If during 10 years the 
settlement of land cannot be achieved, can 
you expose the whole population of the 
border to a dangerous position of firing? Can 
you do that and how can people say that we 
are safe in the hands of Government? What is 
the security? When there is firing, you may 
ask the people to go away from that place. But 
what is the security in that place? Where shall 
they go?    Where is the shelter 
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lor mem.' wnat is tne accommodation? These 
things should be considered before you say 
that the people snould leave their hearths and 
homes and go to a distant place. One thing 
you know. The firing continued for one 
month. There was total paralysis of the 
economic activities in the bazar areas. There 
was total failure of the services. In some areas 
big bazars were deserted, because the range of 
this firing was one and a half miles. From the 
Pakistan side there was this firing from the 
bank of the river and on this side on the bank 
of the river the range of fire was one and a 
half miles. So between these two places, in 
this one and a half miles the people are there 
right from the bank of the river and they are 
living there for hundreds of years. How can 
we ask them to go away from their homes, 
and where are they to go? There is total 
dislocation of economic lite there. When these 
people are helpless and shelterless, we are 
going to ask them to go away. How are they 
living? What is the position? You know how 
panic-stricken the people will be when the 
firing continues for a month in these border 
areas. 

And up till now there is no relief measure. 
When I was there, they were panicky. One day the 
people were saying there would be firing and there 
was firing. And then they said there would be 
again firing. From the '^•kistan side it was 
broadcast from ra<J1p that the Deputy 
Commissioner ^•^-Qf cJachar had given an 
ultimatum, so that they should be prepared for 
anything. So the people became panicky. They do 
not know what to do. Some post offices were 
removed and the people became even more 
panicky. What will be their fate tomorrow, they do 
not know. So one thing should be there. Every 
security measure should be taken when this kind 
of firing is continued for some time. But there is 
no security. You know for the district of Cachar, 
the Lushai Hills and some parts of Manipur and 
some portion of Tripura the supply centre is 
Karim-gunj.       It is a border area of Cachar 

district and it is a border town and from 
Calcutta by steamer all supplies are coming. 
So when there is the danger that this supply 
would be stopped, the people are very much 
panicky. That is the position. I ask the 
Government, what they have done so far 
during this one month? How are the people 
living there? The people are not taken into 
confidence when certain measures are taken 
by the Government. The people should be 
taken into confidence if such a situation 
arises. This is a people's government and a 
government of the people. 

So, as I said, panic is there and when I was 
there they were panic-stricken. The Chief 
Minister was there by chance and I asked him: 
"If you cannot have your land all these ten 
years, would you ask the people to face 
bullets?" That is the position. For some time I 
was asking the Government to have 
demarcation. But it has not yet been done. Of 
course, it is all our land and we have been 
dispossessed. We confess in the House that we 
are dispossessed and illegally they are 
cultivating our land. But we are helpless and 
we cannot do anything. But this thing cannot 
continue for long and the people cannot have 
confidence if such things continue in the 
border area at least. Therefore, I suggest that 
the Government should assess the loss of 
property and of human lives. L03S of property 
is there. People fled away from their hearths 
and homes for some time. Also the executive 
asked them to go away. But they could not tell 
the people where they were to go. One cannot 
leave one's hearth and home for long. If some 
emergency arises, some arrangement should 
be planned, some arrangement should be made 
and if the people go from one place to another, 
some shelter and some relief should be there. 
Sir, one thing I may tell you. In that particular 
area—Nijjalalpur—when firing was there, one 
boy on our portion of the land, that is to say, 
on this side of the bank of the river where 
there were crops of vegetables, was going to 
collect   some   crop   to sell it   in the 
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market for his living. He was shot 
for hours together. One single boy 
was shot for hours and nobody went 
there to save that boy. He was dis 
figured. If this thing continues, what 
the people will say about our Govern 
ment, I do not know. This thing 
should be seriously considered and an 
assessment should be made of the 
losses there. Also some protective 
measures should be taken against this 
firing so that our people may not 
suffer      more. Some      protective 
measures should be taken and some security 
measures also should be taken. We have been 
seeing this for some years now. There is firing 
and for some time the firing is stopped and 
then again the firing starts. Then there is some 
agreement and than the agreement is broken 
and then again the firing starts. For years 
together this thing has been continuing. So 
how can the people live there in safety, with 
faith and confidence in the Government? This 
thing should be considered. 

Next I come to the -question of 
rehabilitation. You know schemes are made 
for rehabilitation of the people and to give 
them gainful employment. I ask several 
questions of our Ministers. The Ministers at 
the Centre say that they approve of the 
schemes and then it is left to the State 
Governments. But it should be seen that a 
scheme when it is chalked out or finalised is 
an economic one or    a 

business proposition. You should see whether 
it is a business proposition and whether it is 
an economical proposition. But this is not 
seen. In Dohalia—I am speaking of the 
Cachar District—some rehabilitation scheme 
was drawn up for land reclamation. Some 
'money was spent and afterwards it was 
abandoned because it was not paying. It was 
found to be not a beneficial proposition. At 
some other time an I.T.A. programme was 
taken up by agreement with a tea estate. These 
areas were taken up for rehabilitation 
purposes. Some money v?&s spent. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Do you want more 
time? * 

SHRI S. C. DEB: Yes, Sir. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : You have only three more 
minutes. 

SHRI S. C. DEB: But I want more time as I 
have to say something more. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : All right. You may 
continue on the next official day. The House 
now stands adjourned till II A.M. tomorrow. 

The House then adjourned 
at five of the clock till eleven 
of the clock on Friday, tn^ 
25th April 1958.   


